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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHL

' ORIGINAL APPLICATION No.271 of 2022
K SRINIVASULU & ORS...Applicants
Versus

STATE OF ANDHRA PRADESH
and others ...Respondent

REPORT FILED BY THE 6T™ RESPONDENT COLLECTOR & DISTRICT

MAGISTRATE,CHITTOOR IN O.A No. 271 of 2022 PENDING BEFORE THE
NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH DELHI

1. It is submitted that Mr. K Srinivasulu and other residents of village
Kondasamudram and surrounding villages Gudupalli Mandal, Chittoor,
Andhra Pradesh made a compliant in the National Green Tribunal (NGT)
Principal Bench, New Delhi against granite quarry mining operations carried
out by M/s Rathna Minerals, M/s Raghavendra Granites, M/s Thirumala
Granites, M/s Venkatasai Granites, M/s. J.R. Granites, M/s KVK Granites in
and around the villages of O.N. Kothur, Kotamakanapalli,
Chinnakotamanapalli, Kondasamudram, Chinna Agraharam, Talli Agraharam
Srinivasapuram and Krishnarajapuram and also arrangements are going on to
issue new permissions for miners in the survey nos. 89, 98/1, 98/2, 103/4,
104/1, 127, 129, 129A, 130. The mining operations and blasting carried out in
the said villages alongside the roads, canals and residential premises by the

mining operators and causing huge damages to the residential houses and
injuries to the villagers.,

2. Details of mine leases

S.No. Name of the Lessee Survey.No. Mine Lease Area
Sri K. Siva Prakash
1 (Formerly Sri Venkata Sai 101/2 0.772 Ha.
Granites)
Sri K. Siva Prakash
2 (Formerly Sri Venkata Sai 103 0.405 Ha.
Granites)
3 M/s VMS Granites
(Formerly M/s KVK Granites) 100/1 1.000 Ha
4 Sri Sai Raghavendra Granites 98/3 0.607 Ha.
5 Sri Sai Krupa Granites 100/P 0.611 Ha.
6 M/s. J.R. Granites 99/4,99/7 0.850 Ha.
7 M/s. J.R. Granites 89/1,95/1P,
(Tirumala Pit) 95/2P, 95/3p 1.620 Ha.
8 M/s. J.R. Granites
(Surya Pit) 136,137, 138 4.846 Ha.
9 M/s Rathna Mineral
Enterprises 132,133,134,135 4.810.
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3. The Hon'’ble Tribunal vide order dated 20.03.2023 stating Para-6 as

follows:

In view of the observations made in the report of the Joint Committee as
well as averments made in the replies/response filed by respondents no. 7
to 14, respondents no. 2 and 6 are directed to take appropriate remedial
action and file Action Taken Report with requisite details, apart from their
replies/responses, within one month by email at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR Supported PDF/Word file
and not in the form of Image PDF.
4. Submissions regarding spot inspection on alleged area:

It is submitted that, in obedience to the Orders of the Hon’ble, NGT, Principal
Bench, New Delhi, dated on 20.07.2022, 19.01.2023 and 20.03.2023 the
Revenue Divisional Officer, Kuppam on behalf of the Collector & District
Magistrate, Chittoor, Sub Divisional Police Officer, Palamaner on behalf of the
Superintendent of Police, Chittoor along with the Assistant Director of Mines
and Geology, Palamaner have inspected the mine lease areas on 17.04.2023
and submitted herewith on allegations made in the application as well as
observations made in the report of joint committee inspected on 22.06.2022

and the action taken in this regard is noted below

Annexure-I .

Further it is submitted that as per the as observations made in the
report of joint committee inspected on 22.06.2022 as follows:-

> Mine leases 4.2, 4.4 to 4.8 there is discrepancy between the
approved mine leases granted as per latest DGPS coordinates. *

» Mine leases 4.1, 4.2, 4.5 & 4.6 the mine lessees are conducting
mining out of the granted mine lease area.

» Mine leases 4.1 to 4.9 there is over burden is being dumped out of
the mine lease areas. Approval regarding dumping of OB out of the
mine lease area is not available.

> Mine leases 4.1 and 4.2 are nearer to Kondasamudram village.

» Mine leases 4.1 to 4.9 buffer zone of 7.5 meters all around mine
leases area for green belt development is not being maintained.

A. With regard mine leases 4.2, 4.4 to 4.8 there is discrepancy
between the approved mine leases granted as per latest DGPS
coordinates.

a. In this connection it is submitted that, initially the Department of mines

and Geology has followed the plane table survey in which the mean
surface of the earth is considered as a plane. While using the surveying

equipments such as chain tape and cross staff. In traditional method of

2
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survey would like 10 inform that an allowance of five cents each 1.00
acre is allowed as per Survey and boundaries act whenever the
traditional way of survey measurements is taken up. At this rate, there
can be a permissible variation of five cents up to.1.00 Ac towards

survey allowance.

Subsequently, the Government of Andhra Pradesh issued instructions

vide Memo No.1571 8/M.(1)2010, dated: 04.11.2010 while addressed

to the Director of Mines and Geology with a request to process the
proposals in accordance with the said memo guidelines scrupulously.
The copy of same is enclosed for perusal. Hence, then onwards, the
GPS coordinates are mentioned in the lease deed plan with the help of
handheld GPS instruments like Garmin 72H, Etrex -20 & 30 while
setting parameters, the parameters like as Degrees Minutes and
Seconds, Metric as units, True north as north and WGS-84 as map

datum. Further, these geo coordinates are issued for only location
purpose,

In this context, it is submitted that, the Handheld GPS technology uses
standalone receivers, where the location is directly calculated. This
technigue is prone to errors such as uncorrected satellite clock errors,
orbital parameter satellite error, ionospheric and tropospheric delay,
multipath errors, geometric errors and datum selection errors. To reduce
these errors new technologies are evolved. GPS can gain nominal
accuracy of about o to + or — upto 10 Mts. Further, the DGPS is an
improvement to GPS. DGPS technology can achieve accuracy up to
10cm. It reduces or eliminates the signal degradation, resulting in
improving the accuracy. DGPS relies on two receivers’ rover and
reference receiver, rover is the user and reference receiver is also
known as stationary receiver. As the matter stood thus, the state
government of A.P vide Go.Ms.No.51, I & C (M-I) Dept., dt: 28.03.2018
amended the APMMC Rules, 1966 wherein all application for grant or
renewal of quarry leases for any kind of minor minerals including 31
Minerals shall be made along with a plan drawn to the scale

demarcating the boundaries duly incorporating the DGPS readings.

- In turn, vide Go.Ms.No.116, I & C, (M-I) Dept., dt: 28.03.2018 has

accorded permission to the Director of Mines and Geology, A.P for
empanelling the DGPS Agencies on DGPS survey of lease boundaries
and preparation of maps of areas of MLs/ PLs with geo referencing for
grant of quarry lease for all minor minerals in the state of A.P as per the

revised criteria. Hence, the Department of Mines and Geology has

3
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considered / followed the lease deed plans in tune with DGPS . .
Surveyed plans which are approved by the Director of Mines and ;
Geology. Copy of the Memo and G.O’s is annexed as Annexure-II

B. With regard mine leases 4.1, 4.2, 4.5 & 4.6 the mine lessees are

conducting mining out of the ranted mine lease area.

a. In this connection it is submitted that, the Department of Mines and

Geology already has initiated the action aginest the who are conducting
mining out of the granted mine lease area as per the rules and
regulations, at present as per the report submitted by the Asst, Director
of Mines and Geology Palamqner, the surveyor has verified the all
mine leases boundaries as per the lease deed sketches and noticed
that the mine operations are within the leased area and there is no out
of the mine leased at present. Further the Asst, Director of Mines and
Geology Palamaner has issued stop production orders to the all mine
leases 4.1 to 4.9 until further orders received from the APPCB
Vijayawada on compliance under section 33(A) of water (PCP)
Amendment Act, 1974 and under section 31(A) of Air (PCP) Amendment

Act, 198. Further at present the mine leases are not in operation.

C. With regard mine leases 4.1 to 4.9 over burden is being dumped
out of the mine lease areas. Approval regarding dumping of OB out
of the mine lease area is not available.

a. In this connection it is submitted that, the mine leases 4.1 & 4.2 have

applied for quarry leases in the dumping area, for use of dumping of OB
accordingly the ADM&G Palamaner has submitted the Grant Proposal
based on the recommendation by the Tahsildar, in this connection the
Director of Mines and Geology Ibrahimpatnam has issued letters to the
applicant to remit the requisite Premium amount as per G.0.Ms No. 65
Industries & Commerce (M.IM)) Dept, Dt: 04.08.2021. But the applicants
have not paid the requisite Premium amount to process the application,
meanwhile the applicants has filed W.P. before the Hon’ble High Court
A.P. aginest the G.O. and it is pending at Hon’ble High Court A.P.

b. Further it is submitted that, with regard the mine leases 4.3, 4.4, and
4.5 have field a quarry lease applications for grant of quarry leases in
the dumping area, for use of dumping of OB together with excavation of
mineral which are in processing stage at O/o the ADM&G Palamaner,
at this juncture recently the Government vide G.O.Ms.No.13, Ind. &.
Comm. (M.Il) Department, Dated: 14.03.2022 have issued amendments
to APMMC Rules, 1966, wherein it has been decided for grant of quarry
leases for the minor minerals in the areas falling in Government lands
shall be considered through e-auction process. Accordingly, as per Rule
I2(2) amended by the Government vide G.O. Ms. No. 14, Ind. &. Comm.

4
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(M.IM Department, Dated: 14.03.2022, o mineral concession

applications for minor minerals falling in the aboye categories received
for grant prior to the date of commencement of the Andhra Pragesh
Minor Mineral Auction Rules 2021 shall become ineligible,

As such it is submitted that, at present the applications are not being
processed the applications as the Dept, of Mines qng Geology is in
process of implementing Gout. of Andhrg Pradesh, Industries and
Commerce (Mines-IIl) Dept., G.O.Ms No. 14 Dated 14.03.2022. As such
the applications for mine leases 4.3, 4.4, and 4.5 gre not being
processed as the Dept, of Mines and Geology is in process of
implementing Gout. of Andhra Pradesh, Industries and Commerce
(Mines-Ill) Dept., G.O.Ms No. 14 Dated 14.03.2022 all mineral
concession applications received prior to the G.O issued are ineligible

and the mine lease will be granted accordingly on auction basis

. Further it is submitted that, with regard the mine leases 4.9 have
applied for quarry lease in the dumping area, over an extent of 4.898
Hectar, in this connection this office, has submitted the grant proposal
to the Director of Mines and Geology dated on 09.04.2021. But the
application is not being processed at head office as the Dept, of Mines
and Geology is in process of implementing Gout. of Andhra Pradesh,
Industries and Commerce (Mines-III) Dept., G.O.Ms No. 13 & 14 Dated
14.03.2022 all mineral concession applications received prior to the G.O
issued are ineligible and the mine lease will be granted accordingly on
auction basis. In this connection through the state Granite Association
M/s Federation of Minor Minerals Industry (FEMI) the mine lease 4.9
has filed W.P.No. 19459/2022 Dated 06.07.2022 and W.P.No.
16807/2022 Dated 21.06.2022 before the Hon’ble High Court A.P
aginest the G.o.Ms No.13 Industries & Commerce (M.I)) Dept, Dt:
14.03.2022 and G.o.Ms No.14 Industries & Commerce (M.IIl)) Dept, Dt:
14.03.2022 respectively and it is pending at Hon’ble High Court A.P.
Copy of the W.P’s is annexed as Annesxure-IIl.

. Further it is submitted that, the mine leases 4.6, 4.7, and 4.8 have
applied for quarry lease in the dumping area, and Asst, Director of
Mines and Geology, Palamaner has submitted the grant proposals to
the head office accordingly the Director of Mines and Geology, has
issued LOI for Submission required documents of EC, CFE And Mining
Plan in this connection the mine lessee has submitted required
documents, further it is Submitted that in the scrutiny of file demarcated
Sketch by the AMO, Head office it is noticed that there is a little bit

5




1318

variation in between applied area and NOC issued area, in this .
connection the ROE is returned to this office for re submission of grant
proposal duly rectifying the lapses noticed and it is under processed in

this offices.

D. With regard mine leases 4.1 and 4.2 the mine lease are nearer to

Kondasamudram village. '

a. In this regards it is submitted that the mine lease are granted in the
year 2008 and 2010 as per the report submitted by the Gudupalli
Mandal Tahsildar and as per the report submitted by the Tahsildar the

mine lease area is Konda Poramboku as per the revenue records and
also there is no house hold habitation at the time of issue of NOC
together with submission of grant proposal of Mine lease, as such the
Department of Mines And Geology has accorded a permission. for grant
of mine lease, further it is submitted that at the time of inspection i,e on
07.03.2023 it has observed that the households are recently
constructed i,e after the grant of quarry leases and the same the
government has issued house hold Pattas to the households in the year
2021. Further it is also noticed that the mine lessee has erected the
wall together with fencing to the lease boundary towards house hold

area.

E. With regard mine leases 4.1 to 4.9 buffer zone of 7.5 meters all
around mine leases area for green belt development is not being

maintained.

a. In this regards it is submitted that Geologically the area is a hill

formation and also the ore body is formed as a black dolerite dyke
raised to a height of 100 Mtrs with a width of 40 to 600 Mtrs trending
EW occurring as intruded body into the gray Granite hillock, moreover
number of lease are granted as a cluster in that area with a small
extent i,e bellow 1.00 Hectar, as such there is no possible to conduct
mine operation with living buffer zone around the leased area, in this
connection all lease holders to be get the permission by the Director of
Mines Safety under Regulation 111(3) of the MMR,1961 for grant of
relaxation to work within 7.5 m of the mines boundary, in this
connection the mine lessee M/s J.R. Granites Pvt Ltd. has submitted
permission approval combined for (4.6, 4.7 and 4.8) 03 leases vide
LrNo  302577/Sz/Chennai  Region /Perm/2021/194878 Dt
24.09.2021 by the Director of Mines Safety Chennai.

Further it is submitted that the mine lease 4.9 i,e M/s Rathna Minerals
is having quarry lease over an extent of 4.809 Hectars in Sy.No 132,
133,134 & 135 of Kotamakunapalli Village Gudupalli Mandal Chittoor

District and it is q separate individual lease in this lease surrounding
6
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there is no gxisting lease and also the extent i Sufficient to conduct
mine operation with living buffer zone aroung the leased area, further
the mine leases 4.1 to 4.5 to be get the permission by the Director of
Mines Safety under Regulation 111(3) of the MMR, 196 for grant of
relaxation to work within 7.5 m of the mines boundary, moreover mine
lessees are to get the additional leases to enhance the quarry lease
extent in addition to that existing extent respectively by the Mines
Department as per the new amended rules in the on auction basis as
per the G.O. Ms. No. 14, Ind. & Comm. (M.II]) Department, Dated:
14.03.2022.

Conclusive Remarks of the Joint Inspection Team:

With regard mine leases 4.1, 4.2, 1.5 & 4.6 mine lessees are
conducting mining out of the granted mine lease area. In this context
the Department of Mines and Geology already has initiated the action
against who are conducting mining out of the granted mine lease area as
per the rule and regulations, at present mine operations are within the

leased area. Further at present the mine is not in operation.

. Further, it is submitted that with regard mine leases 4.2, 4.4 to 4.8
there is discrepancy between the approved mine leases granted as
per latest DGPS coordinates. In this context, the chain survey there can
be a permissible variation of five cents upto 1.00 Acres towards survey
allowances, in the Handheld GPS Technology uses standalone receivers,
where the location is directly calculated. This technigue is prone to errors
to reduce these errors new technologies are evolved. GPS can gain nominal
accuracy of about o to + or-upto 10 Mts. Further, the DGPS is an
improvement to GPS, DGPS Technology can achieve accuracy up to 10cm.
It reduces or eliminates the signal degradation, resulting in improving the
accuracy. The Department of Mines and Geology has been considering the
lease deed plans at present in tune with DGPS Surveyed plans which were
approved by the Director, Mines and Geology, Ibrahimpatnam,
Vijayawada.

With regard mine leases 4.1 to 4.9 Over burden is being dumped
out of the mine lease areas. In this context, the mine lessees are
applied for additional land for dumping of overburden. But at present the
Department of Mines and Geology has not been processing the
applications. So as implementing the auction process as per
G.0.Ms.No. 14, Industries and Commerce (Mines-1II) Department, dated: 14-
03-2022. As such all Lease Holders should obtain the quarry lease or

additional land only though auction as per latest norms.



d. with regard mine leases 1320 4.2 the mine lease are nearer to ’ ;

Kondasamudram village. In this regards, it is submitted that the mine

leases are granted in the year 2008 and 2010 as per the report received
by the Revenue Department Officials and as per the revenue records the
mine lease area is Konda Poramboku and also there is no house hold
habitation at the time of issue of No Objection Certificate together with
submission of grant proposal of Mine lease, as such the Department of
Mines And Geology has accorded a permission for grant of mine lease,
further it is submitted that at the time of inspection by the joint team along
with the Assistant Director of Mines and Geology, Palamaner ie., on

17.04.2023 has observed that the households are recently constructed i.e.,
after the grant of quarry leases.

e. Further, the Team of Inspecting Officials have also interacted with the
peoples near to the lease belongs to respondent 7 to 14 and during
enquiry, there is no specific complaints were received from the peoples.

f. Further it is submitted that, during the day of inspection ie., on
17.04.2023 the Surveyor, O/o the Assistant Director, Mines and Geology,
Palamaner has verified the lease boundaries as per the lease deed sketch
and noticed that the mine operations are within the leased area and there

is no out of the mine leased area. .

g. Further it is submitted that, the Assistant Director of Mines and Geology,
Palamaner has issued stop production orders to the mine lessees 1 to 9
until further orders received from the APPCB Vijayawada on compliance
under section 33(A) of water (Prevention and Control of Pollution)
Amendment Act, 1974 and under section 31(A) of Air (PCP) Amendment
Act, 198. Copies of the mine stop production orders are leases 1 to 9
annexed as Annexure-IV.

h. Further it is respectively submitted that at present no mining
activity is going on in the mine lessee 1 to 9 existing at Gudupalli
Village & Mandal of Chittoor District as per the issue of Stop

Production orders to the mine leases.
ouj faithfully,

Collector & DlS trict Magis ratc

/l'utt or.
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

Mines & Minerals - Amendments to the Rules 4, 7, 9, 10, 11, 12, 14, 15, 16, 18,
19, 28, 31 & 33 of the Andhra Pradesh Minor Mineral Concession Rules, 1966~

Notification-Issued.

INDUSTRIES & COMMERCE (MINES-III) DEPARTMENT

G.0.MS.No.13 Dated:'14/03/2022
Read the following:-

1. 0.Ms.No.1172, Ind. & Com. Dept., dt:04-09-1967.
2. G.0.Ms.No.65, Ind & Com(M.III) Dept, Dt.04.08.2021

3. From the DM&G, A.P, Lr.N0.4072/P/2021, Dt.13.09.2021.
4. From the DM&G, A.P, Lr.No.4072/P/2021, Dt.30.09.2021.
5. G.0.Ms.No.71, Ind & Com(M.III) Dept, Dt.22.10.2021.

6. G.0.Ms.No.8, Ind & Com(M.III) Dept, Dt.16.02.2022

7. From the DM&G, A.P, Lr.N0.4072/P/2022-2, Dt.21.02.2022.

G.
G

-=-000---

ORDER:

In the G.O. 2™ read above, Government have issued orders amending Rule
7, 9, 12 & 15 of the Andhra Pradesh Minor Mineral Concession Rules,
1966, mandating the payment of Premium amount (ten times annual dead
rent) for grant of quarry leases for minor minerals in order to facilitate the
operationalization of leases for minor minerals and to safeguard the revenues

to the State,

2. In the letters 3, 4" & 7*" read above, the DM&G., AP., while giving proper
justification, has proposed that the areas where the applicants have not
shown interest to obtain quarry lease by remitting the Premium amount, may
be disposed through auction for grant of quarry lease in the interest of
mineral conservation and the judicious use of mineral resources for
generation of employment and contribution to State GDP and requested the
Government to issue of amendments to the existing Rules 4, 7, 9, 10, 11, 12,
14, 15, 16, 18, 19, 28, 31 & 33 of the AP Minor Mineral Concession Rules, 1966.

3. Government, after careful examination of the matter, have decided to
make the following amendments to the Andhra Pradesh Minor Mineral
Concession Rules, 1966.

4, Accordingly, the following Notification will be published in an Extra
Ordinary issue of the Andhra Pradesh Gazette, with effect from 15/03/2022.

(P.T.0)
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NOTIFICATION

In exercise of the powers conferred by sub section (1) of section 15 of the
Mines and Minerals (Development and Regulation) Act, 1957 (Central Act 67 of
1957), as amended from time to time, the Governor of Andhra Pradesh hereby
makes the following amendments to the Andhra Pradesh Minor Mineral
Concession Rules, 1966 issued In G.0.Ms.No0.1172, Industries & Commerce (B.I)
Department, 4th September, 1967 as subsequently amended.

AMENDMENTS

In the said rules,-

I. in Rule 4

(1) in clause (a), for the words “the District”, the words “the Jurisdiction
as asslgned by the Government” shall be substituted.

(2) In sub-clause (i) of clause (b), for the words “the region”, the words
"the District ” shall be substituted.

(3) In clause (b), after sub-clause (ill), the following shall be added,
namely;-

“(iv), Additional Director” means the Additional Director of Mines and
Geology”

II. in Rule 7-A

(1) in clause(i), for the words ” competent authority” the following shall
be substituted, namely,-

"Deputy Director concerned. The Mining plan period shall commence from
the date of execution of lease deed and the financial year in which the lease
deed is executed shall be considered as 1% year ”

(2) for clause(li), the following shall be substituted, namely;-

“(li) (a), Mining Plan shall be prepared by a Recognized Qualified Person
(RQP) in accordance with the Form~T for Minor Minerals other than Granite
and Marble and submit to the Deputy Director concerned for approval duly
paying an amount of Rs.1,000/- towards processing fee In the Head of
Account as prescribed by the Government.

(b) The Deputy Director concerned communicate the orders of approval of
Mining Plan within 120 days from the date of receipt of the draft Mining
Plan.
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(c) Mine Closure Plan shall be submitted by the leaseholder before 6
months of expiry of the lease in the proforma as prescribed by the Director.
The Deputy Director concerned shall approve the mine closure plan and
ensure compliance of conditions of the approved mine closure plan before

expiry of the lease period.

(d) Financial assurance shall be submitted in the form of deposit in the
Head of Account as prescribed by the Government, a minimum of amount
of Financial assurance to be furnished under chapter 9 in model Form-T
shall be Rs.50,000/-(Rupees Fifty Thousand) for the quarry lease granted
below five(5) hectares and Rs.10,000/- (Rupees Ten Thousand) per Hectare
or part thereof for the quarry lease granted five (5) hectares and above.

(e) The amount deposited towards financial assurance shall be refunded
after compliance of conditions of the approved mine closure plan. The
financial assurance amount shall be forfeited, in case of non-compliance of
conditions of mine closure plan by the leaseholder.”

for clause (iii), the following shall be substituted, namely,

“(iii) (a) Every Mining Plan duly approved under these rules shall be valid
for the entire duration of the lease. The lessee shall review the mining plan
and submit the scheme of mining for the next five years of the lease, 120
days before the expiry of every five years period, for approval wherever
quarry lease Is required beyond 5 years duly paying an amount of
Rs.1,000/- towards processing fee in the Head of Account as prescribed by
the Government.

(b) The Deputy Director concerned shall communicate the orders of

- approval of Mining Scheme within 120 days from the date of receipt of the

draft Mining Scheme. If no approval orders are communicated within the
stipulated period, the Mining Scheme submitted by the leaseholder shall be
deemed to be approved.

Provided that the Deputy Director concerned may condone the delay
in submission of scheme of mining within the stipulated period if the
lessee satisfies the Deputy Director concerned that the lessee had
sufficient cause for not submitting the mining scheme within the
stipulated time.

Provided further that any such request of the lessee may be
entertained even after the stipulated time, if the lessee satisfies the
Deputy Director concerned that the lessee had sufficient cause for not
making the request within the stipulated period. Failing which, action
will be initiated against the leaseholder as per these rules.”

(4) for clause (v), the following shall be substituted, namely,

Zd
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*(v) (a) In the case of mineral bearing areas granted through e-auction as
per the Andhra Pradesh Minor Mineral Auction Rules (APMMAR) 2022, upon
recelpt of the communication from the Director of Mines and Geology
regarding selecting the preferred Bidder, the Deputy Director shall issue
Notice (Letter of Intent i.e., LOI) along with a copy of the surveyed sketch
showing the area on which Mining Plan has to be prepared.

(b) In the case of mineral bearing areas considered for grant of quarry
lease other than through e-auction, the Deputy Director concerned shall
take decision to grant precise area for the said purpose and communicate
such decision to the applicant, upon receipt of a Premium amount, a sum
equivalent to average auction premium amounts derived from the e-
auctions conducted in the preceding 12 months, in the same district for the
particular mineral as published by Director of Mines & Geology and such
Premium amount shall be remitted to Head of Account as prescribed by the
Government, the Deputy Director of Mines & Geology shall Issue notice
(LOI) along with a copy of the surveyed sketch showing the area on which

Mining Plan has to be prepared.

Provided that the average auction premium amounts derived from the e-
auctions conducted in the same district for the particular mineral in the
preceding 12 months is not available, the average auction premium
amounts derived from the e-auctions conducted in the State for that
particular mineral in the preceding 12 months as published by Director of

Mines & Geology shall be considered.

(i) In case, no e-auctions are conducted Iin the State for that
particular mineral, the premium amount equivalent to reserve price as fixed
by the Director, for the particular mineral and shall be remitted to the Head
of Account as prescribed by the Government.

an In case, if for any mineral, the average auction premium amounts
is not published for the preceding 12 months, then the average auction
premium amounts in the e-auctions conducted in the preceding available

period for such mineral shall be considered.

(iii) In case of associated minerals, the highest premium amount
available for one among the associated minerals shall be considered.

(c) For the cases mentioned in the sub- clauses () and (b) above, On
receipt of the communication from the Deputy Director concerned of the
precise area to be granted, the Preferred Bidder/ Applicant, as the case

i1
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may be, shall prepare and submit a Mining Plan approved by the competent
authority, Environmental Clearances(EC) issued by the competent authority
and Consent for Establishment (CFE) issued by the competent authority of
Andhra Pradesh Pollution Control Board(APPCB) within three(3) years for
proposed lease area or a further period of two(2) years as may be allowed

by the Deputy Director.

provided that the applicant applies for extension of time along with
AMP and acknowledgement in token of filing application for grant of
Environmental Clearance before the competent authority, before expiry of
the period stipulated for submission of AMP, EC and CFE.

Provided further that the Deputy Director concerned may condone the
delay in filing of request for grant of extension of time made after expiry of
the stipulated period, if the applicant had sufficient cause for non-
submission of the said approvals within the specified time with reasons
recorded in writing.

Provided also that no further extension of time shall be considered,
and the Deputy Director concerned shall reject the Quarry Lease
applications and the deposit, premium/auction premium amount and any
other payments made so far shall be forfeited.”

in clause (vi), after the words “the Deputy Director concerned” the

expression “/Director, as the case may be,” shall be inserted.

III. inrule 9, -

(1) for clause (i), the following shall be substituted namely;-
(i) “Grant of quarry lease/ permit:

All quarry leases, for the minerals except Ordinary Sand,
Granite, Marble and 31 Minerals declared as minor minerals
vide GSR No.423 (E), dt:10.02.2015 issued by Ministry of
Mines, Govt of India, New Delhi, shall be granted to the
Pr:eferred Bidder(s) selected through the Andhra Pradesh Minor
Mineral Auction Rules, 2022 (APMMAR, 2022).

Provided that the areas reserved in favour of State /
Central PSUs and areas falling in Forest and patta Lands
shall be granted as per Rule 12(1) of these Rules and the
application shall be made in Form B through online, along
with a sketch/plan

22
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drawn to the scale demarcating the boundaries of the
applied area to the Assistant Director of Mines and
Geology in whose Jurisdiction the area lies “.

(2) for clause (iii), the following shall be substituted, namely,-

IV.

“(iil), In respect of minor minerals except those mentioned in sub-rule
(5) of Rule 12and Ordinary Sand which are worked to meet the
immediate or timely requirements, the Assistant Director may permit to
carry out quarrying operations for the quantities on payment of
Seigniorage fee, Contribution towards DMF & MERIT, an additional
consideration amount, Premium amount as specified in Rule 7A(v) for
the area considered for issue of Permit and other applicable taxes and
cess as specified in these rules in advance.

Provided that, no Premium Amount shall be required to be remitted in
case of grant of permission for excavation and disposal of Gravel/
Ordinary Earth, Road Metal & Building Stone for decasting to make the
land fit for agriculture purposes or for formation of cellars in building
constructions, canal spoils, minerals derived during the construction of
major irrigation/ civil projects undertaken by the Government and re-
utilization of Limestone Slab waste. "

in sub-rule (3) of Rule 10, for clause (b), the following shall be

substituted, namely;-

Vl

“(b), The selgniorage fee and other applicable taxes/ levies shall be paid
before the mineral Is dispatched from the leased area.”

inrule 11,

(1) after clause (d) of sub rule (1), the following shall be added,
namely,-

"“(e) To revalidate the unused dispatch permits with the reasons to be
recorded In writing.

(f) To grant installments for collection of mineral revenue arrears.

(g) To Iissue orders or Instructions or clarifications for the cases/issues
not covered under these Rules.

(h) To rectify the variations in the boundaries in the lease deed sketches
fou.litrild ai a later date on case-to-case basis, with reasons to be recorded in
writing.
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(2) after clause (d) of sub rule (2), the following shall be added,
namely,-

* (e) To grant upto ten equal monthly Installments for collection of
mineral revenue arrears from the leaseholders.

() To rectify any clerical or arithmetical mistake in any order passed
by the officer or authority under these rules, and any error arising
therein from accidental slip or omission.”

in rule 12,-
(1) for sub rule (1), the following shall be substituted, namely,-

"(1) A Quarry Lease for the minerals except Ordinary Sand, Granite, Marble
and 31 Minerals declared as minor minerals vide GSR No.423(E),
dt:10.02.2015 issued by Ministry of Mines, Govt of India, New Delhl, where
mineral bearing areas are falling in Forest land, Pattalands (wherever
Pattadars intend to undertake quarrying themselves) and areas reserved in
favour of State/ Central PSUs, shall be granted by the Deputy Director, on
an application made to the Assistant Director of Mines and Geology
concerned in Form B and each such application shall be accompanied by a
plan drawn to the Scale duly signed by the applicant and by a qualified
Surveyor and by a treasury challan for Rs.5,000/- (Rupees Five Thousand
only) towards non-refundable application fee and a deposit of Rs.10,000/-
(Rupees ten Thousand only) for every hectare or part thereof by a treasury
challan in a Head of Account notified by the Director for this purpose.

Provided that such application may be filed by Pattadar individually
or through a company/partnership firm/LLP/ Proprietorship firm where
such pattadar shall hold more than 51% of equity/shares, as the case
may be.

The application for grant of Q.L. for mineral bearing areas falling in
forest areas / lands owned by Other Government Institutions viz.
Endowment lands, Waqf boards etc shall be disposed off by the Deputy
Director concerned made in accordance with the procedure laid down in
these rules.

Whenever, more than one application is received for the same area, the
Deputy Director concerned shall grant lease to the applicant who obtains
requisite approvals from Forest Department / Department concerned, as
the case may be, at the earliest.

The c_ieposlt amount shall be refundable when the application is rejected
on technical grounds like Non availability of area, rejection of No Objection
certificate (NOC).

24
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(2) for sub rule (2), the following shall be substituted, namely,-

pplications for minor minerals except for the

ral bearing areas covered under sub-rule(1) received for grant prior
:?Jln'fhe date ogil' commencement of the Andhra Pradesh Minor 'Mineral
Auction Rules, 2022 shall become ineligible and the Security Deposits paid
by the applicants shall be returned by the Assistant Director of Mines &

Geology concerned.

(2) All mineral concession 2

Provided that the applications where notices (LOIs) were Issued
requesting for submission of Approved Mining Plan, Environmental
Clearance and Consent for Establishment shall be disposed of In
accordance with these rules. The Deposit Amount and Premium Amount
paid by the LOI holder shall be forfeited when the LOI holder fails to
submit the AMP, EC and CFE within the stipulated time or in the extended

period.

Provided further that the applications for the areas covered under
sub-rule(1), shall be disposed in the manner specified under these Rules."

(3) sub rules (2-A),(3) and (3-A) shall be Omitted;
(4) for sub rule (4), the following shall be substituted, namely,-

™ (4) (i) (2) A renewal of quarry lease for the minerals and the areas as
specified In sub-rule(1) shall be granted by the Deputy Director concerned,
on an application made to the Assistant Director concerned Iin Form-B and
each such application shall be accompanied by a plan drawn to the Scale
duly signed by the applicant and by a qualified Surveyor and by a treasury
challan for Rs.5,000/- (Rupees Five Thousand only) towards non-refundable
application fee by a treasury challan in a Head of Account notified by the
Director for this purpose.

(b) In cases where the quarry lease holders fail to apply for renewal of the
lease of the areas and minerals specified in sub-rule(1) and the procedure
specified therein within ninety days before the expiry of the lease held by
them, as required under sub-rule (2) of Rule 13, fresh application for grant

of quarry lease, In respect of those areas, will be entertalned thirty d
before the expiry of the lease. ' Sl
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Provided that the Deputy Director shall grant a renewal upon receipt of a
Premium amount as per the provisions laid down in Rule 7(A)(v)(b) In

these Rules.

(i)(a) All quarry leases, for the minerals mentioned in Rule 9(i) except
Road Metal and Gravel granted before the commencement of Andhra
Pradesh Minor Mineral Auction Rules, 2022 (APMMAR 2022), shall be
deemed to have been granted for a period of ten (10) years.

The Quarry Leases for Road Metal, granted before the commencement
of Andhra Pradesh Minor Mineral Auction Rules 2022 (APMMAR 2022), shall
be deemed to have been granted for a period of ten (10) years and fifteen
(15) years for non-captive and captive purpose respectively.

The Quarry Leases for Gavel, granted before the commencement of
Andhra Pradesh Minor Mineral Auction Rules 2022 (APMMAR 2022), shall be
deemed to have been granted for a period of five (05) years.

(b) All quarry leases for the minerals mentioned In Rule 9(i) except Road
Metal and Gravel granted before the commencement of Andhra Pradesh
Minor Mineral Auction Rules 2022 shall be deemed to have been extended
up to a period ending on the 31%March 2023 for non-captive leases and
captive leases, with effect from the date of expiry of the period of renewal
last made or till the completion of renewal period, or a period of ten (10)
years from the date of initial grant of such lease, whichever is later,
subject to the condition that all the terms and conditions of the lease have
been complied with.

The quarry leases for Road Metal, granted before the commencement of
Andhra Pradesh Minor Mineral Auction Rules 2022 shall be deemed to have
been extended up to 31% March 2023 for non-captive leases and captive
leases, with effect from the date of expiry of the period of renewal last
made or till the completion of renewal period, or a period of ten (10) years
in case of non-captive purpose and fifteen (15) years in case of captive
purpose respectively, from the date of initial grant of such lease,
whichever is later, subject to the condition that all the terms and conditions
of the lease have been complied with.

The quarry leases for Gravel, granted before the commencement of Andhra
Pradesh Minor Mineral Auction Rules 2022 shall be deemed to have been
extended up to 31¥ March 2023 for non-captive leases and captive leases,
with effect from the date of expiry of the period of renewal last made or till
the completion of renewal period, or a period of five (05) years, from the
date of initial grant of such lease, whichever is later, subject to the
conhdltlon that all the terms and conditions of the lease have been complied
with.

26
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(5) forsub rule (5)(a)(l), the following shall be substituted, namely;-
ite, Marble and 31
» Iy All quarry leases, for the minerals Granite,
MIElse)ra$: )déc)laredqas minor minerals vide GSR No0.423(E), dt:10.02.2015
lssued by Ministry of Mines, Govt of India, New Delhl, shall be granted to
the Preferred Bidder(s) selected through the Andhra Pradesh Minor Mineral

Auction Rules 2022 (APMMAR, 2022).

arry Lease for the minerals Granite, Marble and 31 Minerals
declarec? aqsumrir:or minerals vide GSR No.423(E), dt:10.02.2015 issued by
Ministry of Mines, Govt of India, New Delhi, where mineral bear‘lng areas
are falling In Forest land, Patta lands (wherever Pattadars intend to
undertake quarrying themselves) and areas rese.rved in favour of State/
Central PSUs, and In the cases covered under existing PL shall be granted by
the Director, on an application made to the Assistant Director of Mines and
Geology concerned In Form pand each such application -shall be
accompanied by a plan drawn to the Scale with DGPS reading in proper
notation as an accuracy level of five digits in seconds in the location or
position format as hddd.mm.ss.SSSSS for each corner or angle termination
while demarcating the boundaries and incorporating the DGPS readings
(Geo Co- ordinates) duly signed by the applicant and by a qualified
Surveyor and by a treasury challan for Rs. 10,000/- (Rupees Ten
Thousand) towards non- refundable application fee and a deposit of
Rs.25,000/- (Rupees Twenty Five Thousand) for every hectare or part
thereof by a treasury challan in a Head of Account notified by the Director
for this purpose. The deposit amount shall be refundable when the
application is rejected on technical grounds like Non availability of area,
rejection of No Objection Certificate (NOC). The deposit amount shall be
forfeited when the applicant fails to attend Survey and inspection,
withdrawal of the application by the applicant, non execution of the lease

and for any other lapse on the part of the applicant.

Provided that the Andhra Pradesh Mineral Development Corporation
Limited, (2 wholly owned State Government Undertaking) is exempted
from payment of deposit in case of applicant in Forest area.

If the applicant finds difficult in submitting DGPS reading at the time of
filling applications, he/she/they submit the same within 30 days from date
of receipt of application. If the applicant fails to submit the same within 30
days, it will be rejected by the Director treating as non- submission or
insufficient materlal papers. ”

(6) sub rule (5) (a) (ia) shall be Omitted.

(7) for sub rule (5)(a)(ii), the following shall be substituted, namely,-
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“(ii) in any Government or Patta Lands for the minerals Granlte, Marble and
31 Minerals declared as minor minerals vide GSR No.423(E), dt:10.02.2015
issued by Ministry of Mines, Govt of Indla, New Delhiis required to ba
removed for any purpose other than mining, the Assistant Director Mines
and Geology may grant the Temporary Permit duly verifying the site and
the purpose for which temporary permit is sought on payment for the
quantities on payment of Seigniorage fee, Contribution towards DMF &
MERIT, consideration amount, Premium amount as specified In Rule
12(5)(c) for the area considered for Issue of Permit and other applicable
taxes and levies as specified In these rules in advance”,

sub rule (5) (a) (iil) shall be Omitted.

(9) for sub rule (5)(a)(iv), the following shall be substituted, namely;-

10.

“(5) (a)(iv): Processing fee of mining plan :

(a) Every Mining Plan submitted for the minerals Granite, Marble and 31
Minerals declared as minor minerals vide GSR No. 423 (E),
dt:10.02,2015 issued by Ministry of Mines, Govt of India, New Delhi for
approval of the Officer nominated by the Director of Mines and Geology,
shall be accompanied by a treasury or Bank challan for Rs. 1,000/-
(Rupees One thousand only) towards non-refundable processing fee for
every mining plan submitted under rules 12 and 17 of the Granite
Conservation and Development Rules, 1999 and under rules 16 and 17 of
the Marble Development and Conservation Rules, 2002.

(b) Mine Closure Plan shall be submitted by the leaseholder before 6
months of expiry of the lease in the proforma as prescribed by the
Director. The Deputy Director concerned shall approve the mine closure
plan within a month from submission of mine closure plan and ensure
compliance of conditions of the approved mine closure plan before expiry
of the lease period.

(c) Financial assurance shall be submitted in the form of deposit in the
Head of Account as prescribed by the Government, a minimum of
amount of Financial assurance shall be Rs. 50,000/-(Rupees Fifty
Thousand) for the quarry lease granted below five (5) hectares and Rs.
10,000/- (Rupees Ten Thousand) per Hectare or part thereof for the
quarry lease granted five (5) hectares and above.

(d) The amount deposited towards financial assurance shall be refunded
after compliance of conditions of the approved mine closure plan. The
financial assurance amount shall be forfeited in case of non-compliance
of conditions of mine closure plan by the leaseholder.

for sub rule 5(b), 5(c) & 5(d), the following shall be substituted, namely;-

“5(b), The application for grant of Q.L. for the minerals
Granite, Marble and 31 Minerals declared as minor minerals vide GSR No.
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423 (E), dt:10.02.2015 issued by Ministry of Mines, Govt of India, New
Delhl falling In Pattalands/ Assigned lands shall be disposed off by the
Director made In accordance with the procedure laid down in these rules.

Provided that such application may be filed by
Pattadar/Assignee Individually or through a company/partnership firm/
LLP/ Propertorship firm where such pattadar/ assignee shall hold more
than 51% of equity/shares, as the case may be.

(5) (b-1), The application for grant of Q.L. for mineral
bearing areas falling in forest areas / lands owned by Other Government
Institutions viz. Endowment lands, Wagf boards etc shall be disposed off
by the Director made in accordance with the procedure laid down in

these rules.

Whenever, more than one application is received for the
same area, the Director shall grant lease to the applicant who obtains
requisite approvals from Forest Department / Department concerned, as
the case may be, at the earliest.

(c)(i) In the case of mineral bearing areas granted through e-auctions
as per APMMAR 2022, the Director of Mines and Geology shall select the
Preferred Bidder and issue Notice (Letter of Intent i.e., LOI) along with a
copy of the surveyed sketch showing the area on which Mining Plan has
to be prepared.

(i) In the case of mineral bearing areas considered for grant of quarry
lease other than through e-auction, the Director shall take decision to
grant precise area for the said purpose and communicate such decision
to the applicant, upon receipt of a Premium amount, a sum equivalent to
average auction premium amounts derived from the e-auctions
conducted in the preceding 12 months, In the same district for the
particular mineral as published by Director of Mines & Geology and such
Premium amount shall be remitted to Head of Account as prescribed by
the Government, the Director of Mines & Geology shall issue notice (LOI)
along with a copy of the surveyed sketch showing the area on which
Mining Plan has to be prepared.

Provided that the average auction premium amounts derived from the e-
auctions conducted in the same district for the particular mineral in the
preceding 12 months is not available, the average auction premium
amounts derived from the e-auctions conducted in the State for that
particular mineral in the preceding 12 months as published by Director of
Mines & Geology shall be considered.

In case, no e-auctions are conducted in the State for that particular
mineral, the premlum amount equivalent to reserve price as fixed by the
Director, for the particular mineral and shall be remitted to the Head of
Account as prescribed by the Government.

29
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In case, If for any mineral, the average auction premium amounts is
not published for the preceding 12 months, then the average auction
premium amounts in the e-auctions conducted In the preceding available
period for such mineral shall be consldered.

In case of associated minerals, the highest premium amount
available for one among the assoclated minerals shall be considered.

(iif)  For the cases mentioned in the sub clauses (i) and (ii) above, on
receipt of the communication from the Director, the Preferred Bidder/
Applicant, as the case may be, shall prepare and submit a Mining Plan,
Environmental Clearances (EC) issued by the competent authority and
Consent for Establishment (CFE) issued by the competent authority of
APPCB within three(3) years for proposed lease area or a further period
of two(2) years as may be allowed by the Director provided that the
applicant applies for extension of time along with AMP and
acknowledgement In token of filing application for grant of Environmental
Clearance before the competent authority, before expiry of the period
stipulated for submission of AMP, EC and CFE.

Provided also that the Director may condone the delay in filing of
request for grant of extension of time made after expiry of the stipulated
period, if the applicant had sufficient cause for non-submission of the
said approvals within the specified time with reasons recorded in writing.

Provided further that in the cases where Premium Amount already

pald while grant of PL shall be exempted for payment of Premium
Amount.

Provided also that no further extension of time shall be
considered, and the Director shall reject the Quarry Lease application
and the deposit, premium/auction premium amount and any other
payments made so far shall be forfeited.

(d) All mineral concession applications for minor minerals except for the
mineral bearing areas covered under Rule 12(5)(a)(i) received for grant
prior to the date of commencement of the Andhra Pradesh Minor Mineral
Auction Rules, 2022 shall become ineligible and the Security Deposits

paid by the applicants shall be returned by the Assistant Director of
Mines & Geology concerned.

Provided that the applications where notices (LOIs) were issued
requesting for submission of Approved Mining Plan, Environmental
Clearance and Consent for Establishment shall be disposed of in
accordance with these rules. The Deposit Amount and Premium Amount
paid by the LOI holder shall be forfeited when the LOI holder fails to

submit the AMP, EC and CFE within the stipulated time or In the
extended period.
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Provided further that the applications for the areas covered under
Rule 12(5)(a)(i), shall be disposed In the manner specified under these

Rules.

(11) for sub rule 5(f)(if), the following shall be substituted, namely;-

™ (i): Extent to be granted for Q.L

The area covered by lease for the minerals Granite, Marble and 31
Minerals declared as minor minerals vide GSR No0.423 (E), dt:10.02.2015
issued by Ministry of Mines, Govt of India, New Delhi shall not be less
than four(4) hectares, but not exceeding hundred(100) hectares in case
of leases serving as captive purpose to a processing industry and
fifty(50) hectares for non-captive purpose in the State, either holding
individually or as a Partner/Director holding other leases.

Provided that the aforesaid provision shall not be applicable in the
cases of Leases granted to State/ Central PSUs.

Provided further that the Director on his satisfaction after due
consideration of production level, Geographical or Topographical
condition may for reasons to be recorded In writing, decrease the
minimum area proposed for e-auction for grant of quarry lease for all
minor minerals except Ordinary Sand such that the minimum area shall

not be less than one(1) hectare. "
(12) after sub rule (5) (h)(iii)(a), the following shall be added, namely;-

"(iv), No dispatch permit shall be issued, if the lease holder having any
mineral revenue arrears or any pending Demand amounts covered
under Demand Notice or any contraventions/ violations committed
under these rules.”

(13) in sub rule (5)(h)(iv), for the words “of the region” the words
“concerned” shall be substituted,

(14) for sub rule (5) (h)(x)(1), the following shall be substituted, namely;-

“(1) If the lessee to whom a quarry lease is granted for the minerals
and areas specified in Rule 12(5)(a)(i) has complied with all the
conditions of the lease and filed an application for grant of renewal of
lease in Form -Q, to the Assistant Director of Mines and Geology
before twelve months of the expiry of the lease and accompanied by a
treasury or bank challan for Rs.10,000/- (Rupees Ten Thousand only)
towards non-refundable application fee, the Director of Mines and
Geology, shall Initially renew for a period not exceeding 20 years
fubject to non-violation of Rules during the operation of quarry lease
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Provided further that the Director shall grant a renewal upon
receipt of a Premium amount as per the provisions laid down in Rule

12(5)(c)(b) in these Rules.”

(15) after sub rule (5) (h)(xi)(1), the following shall be inserted, namely;-

* (a) All quarry leases, for the minerals mentioned in Rule 12(5)(a)(1),
granted before the commencement of Andhra Pradesh Minor Mineral
Auction Rules 2022 (APMMAR 2022), shall be deemed to have been
granted for period of twenty (20) years.

(b) All quarry leases, for the minerals mentioned in Rule 12(5)(a)(i)
| granted before the commencement of Andhra Pradesh Minor Mineral
; Auction Rules 2022 shall be deemed to have been extended upto 31%
E March 2023 for non-captive leases and captive leases, with effect from

the date of expiry of the period of renewal last made or till the

completion of renewal period, or, twenty (20) years from the date of
: initial grant of such lease, whichever is later, subject to the condition
\ _ that all the terms and conditions of the lease have been complied with.

| Provided further that In such cases where lease period is considered for
deemed extension, the payment of Premium Amount is exempted.”

(16) sub rule (5) (h)(xi)(il) shall be Omitted

VII. forrule 14, the following shall be substituted, namely;-

“ 14, An applicant for Prospecting License shall, before the license deed
is executed, deposit a sum of Rs.10,000/- (Rupees Ten thousand only)
for every hectare or part thereof for which, the license is granted.

An applicant/ Preferred Bidder for a quarry lease shall, before the deed is
execu_.uted, deposit as security, for the due observance of terms and
conditions of the lease, a sum, equivalent to five times annual dead rent.

Provided that the existing leaseholders shall deposit a differential sum
which s equivalent to five times annual dead rent minus security deposit
already furnished, within three(3) months from the date of notification of
these Rules.

Failing which, action shall be initiated against the defaulters under these
rules by giving the defaulters a reasonable opportunity.

Provided that in case an applicant or a leaseholder expires, the
successor(s) of the deceased person shall be considered as the applicant
or the leaseholder respectively. In such cases, the Security Deposit
already paid shall also be considered in the name of the successor(s) of
the deceased person.
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d further that M/s Andhra Pradesh Minera
Corg;?-git?:n (a wholly state owned Corporation), shall pay a sum
equivalent to one(1) year dead rent as Securlty Deposit for the existing
leases and the leases to be granted.”

VIII. inrule 15, -

(a) for sub rule (1), the following shall be substituted, namely;-

(1) All quarry leases, for the minerals mentioned In rule 9 () except
PSoa)d Metal and Gravel ;hall be granted for a period of ten (10) years.

The quarry leases for Road Metal, shall be granted for a period of ten
(10) years and fifteen (15) years for non-captive and captive purpose
respectively.

The quarry leases for Gravel shall be granted for a period of five (05)
years.

The quarry leases, for the minerals mentioned in rule 12 (5) (a) (i), shall
be granted for a period of twenty (20) years.

(b) Sub rule (2) shall be omitted.
IX. inrule 16,-

(1) In the marginal heading, after the words “determination” the expression
*/surrender/ amalgamation” shall be inserted.

(2) for sub rule (2), following shall be substituted, namely;-

“(2) Every application for surrender of part of the leasehold area In
accordance with the provisions of sub-rule (1) shall be accompanled by a
deposit of Rs.500/- for meeting the expenditure for the purpose of survey
and demarcation of the area to be surrendered with the plan showing
surrendered area and retained area In the manner as prescribed Under rule
12(5)(a)(I) of APMMC Rules 1966:

Provided that where a lessee applies for the surrender of the whole or part
of the leasehold area on the ground that such area is barren or the deposits
of minerals being since exhausted or depleted to such an extent that it is
no longer economical to work such area, the Deputy Director or the
Director of Mines and Geology shall permit the lessee, from the date of

33



receipt of the application, to surrender that area If the following conditions
are satisfied, namely:

(a) The leasehold area to be surrendered has been properly surveyed and
the retained area is contiguous and shall not be less than four (4) hectares;

(b) The lessee has paid all the dues payable to the Government under the
lease upto the date of application;

(c) Mine Closure Plan shall be submitted by the leaseholder before six(6)
months from the date of intended to surrender of the lease in the proforma
as prescribed by the Director. The Deputy Director concerned shall approve
the mine closure plan within a month and ensure compliance of conditions
of the approved mine closure plan before acceptance of surrender of the
lease.

Provided that where the lessee intends to surrender the leased area in
which mineral is not exhausted, shall pay an amount equivalent to 6
months dead rent."

X. for rule 18, the following shall be substituted, namely;-
"18. Default in payment of bid amount and any other payments:

If the lessee or the bidder makes default in payment of any money due
from him under these rules within the stipulated period or neglects to
furnish security deposit or to execute the lease deed when required, the
Deputy Director concerned/ Director may pass an order forfeiting all sums
paid by him and cancel the quarry lease.”

XI. to rule 19 the following new marginal heading shall be inserted, namely,-
“Levy of Interest:”

XIL in rule 28,-
1. for sub-rule(1), the following shall be substituted, namely;-

“(1), If any minor mineral not specified in the lease or the order sanctioning
the permit is discovered in the area, under lease or permit, the lessee or
the permit hol_der shall inform to the Assistant Director concerned and
obtain permission 'from the Deputy Director concerned/ Director, as the
case may be, for win or dispose of such mineral duly paying seigniorage fee

ang p_the_r applicaple fee/ charges. Any contravention of this rule shall result
in initiation of action under these Rules."

2. for sub-rule(3), the following shall be substituted, namely;-
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"(3) The lessee or any person authorized by the lessee shall keep true
accounts of every quarry and shall submit e-returns in respect of such
quarry in the relevant form within the time specified for filing of such

returns namely:-

a. A monthly return shall be submitted for every month before
10th of the succeeding month in the form as indicated below:

In respect of,--

I. the minerals except sand, marble, granite and 31 minerals declared as
minor mineral vide GSR No.423(E) dt.10.02.2015 by MoM, Gol in Schedule
- I of Rule 10 of APMMC Rules, 1966, in Form - C.

ii. the 31 minerals declared as minor mineral vide GSR No.423 (E)
dt.10.02.2015 by MoM, Gol in Schedule - I of Rule 10 of APMMC Rules,
1966 in Form - C - L

iii. the minerals Marble and Granite in scheduled- I of Rule 10 of APMMC
Rules, 1966 in Form - C - II.

b. An Annual Return shall be submitted before the end of MAY of each
year for the preceding year in the form as indicated below:

In respect of,--

I. the minerals except sand, marble, granite and 31 minerals declared as
minor mineral vide GSR No.423 (E), dt. 10.02.2015 by MoM, Gol In
Schedule = I of Rule 10 of APMMC Rules, 1966, in Form = C-A.

il. 31 minerals declared as minor mineral vide GSR No.423 (E), dt.

10.02.2015 by MoM, Gol in Schedule - I of Rule 10 of APMMC Rules, 1966
inForm-C-1-A.

iii. the minerals Marble and Granite in scheduled- I of Rule 10 of APMMC
Rules, 1966 in Form - C - II-A."

XIIL in rule 31, for clause (xIi), the following shall be substituted, namely;-

“(xii) If any minor mineral not specified in the lease or the order
sanctioning the permit is discovered in the area, under lease or permit,
the lessee or the permit holder shall inform to the Assistant Director
concerned and obtain permission from the Deputy Director concerned/
Director, as the case may be, for win or dispose of such mineral duly
paying seigniorage fee and other applicable fee/ charges. Any

colntraj’vention of this rule shall result in initiation of action under these
rules.

XIV. for rule 33, the following shall be substituted, namely;-
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“33. Head of Account to which amount should be remitted:-

(a) Any stocks of minor minerals excavated by the lessee or the person
who worked at the quarry under a lease or permit under these rules and
left lying on the area after the expiry of the lease or permit and seized
mineral shall be the property of the Government and the Assistant
Director may sell it in e-auction in the manner prescribed in the
APMMAR, 2022.

The Reserve Price for this purpose shall be arrived in the following
manner:

Reserve Price = (5 times of Normal Seigniorage Fee) + 1 time of
(Consideration Amount + DMF + MERIT)

The amount so collected, if any, shall be credited to the Head Account as
prescribed for collection of Penalty.

(b) Head of Accounts for remittance of:
(i) Premium Amount: 0853-00-102-00-81
(i) Security Deposit: 8443-00-103-01-01-001-001
(iii) Consideration Amount: 0853-00-102-00-02-014"

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

GOPAL KRISHNA DWIVEDI
PRINCIPAL SECRETARY TO GOVERNMENT(MINES)

To

The Commissioner of Printing, Stationery & Stores Purchases (Printing
Wing) Andhra Pradesh, Vijayawada. (with a request to publish the
above notification and arrange to send 200 coples of the same to
the Government In Industries & Commerce (M.III) Department
and 100 copies to the Director of Mines & Geology, A.P.,
Ibrahimpatnam,Vijayawada).

The Director of Mines & Geology, Andhra Pradesh,Ibrahimpatnam.

The Chief Executive Officer, MERIC, Vijayawada.

The RCoM, kavadiguda, Secunderabad.

All the District Collectors in the State.

All the Joint Director /Deputy Director / Asst. Director of Mines & Geology

through the Director of Mines & Geology, Ibrahimpatnam.

Copy to:

The Secretary to Govt, Ministry of Mines, Govt. of India,
Shastry Bhawan, New Delhi.

The Law Department.

The Finance Dept.

The OSD to Minister for Mines & Geology.
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The PS to Prl. Secretary to Govt., (Mines)
SF/SC(Comp.No. 1510364 )

// FORWARDED :: BY ORDER //

SECTION

ER
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

MINES & MINERALS - ANDHRA PRADESH MINOR MINERAL AUCTION RULES,
2022 - ORDERS - ISSUED»

INDUSTRIES & COMMERCE (MINES-IIT) DEPARTMENT

G.0.MS.No.14 DATED:14/03/2022
Read the following:

G.0.Ms.No.1172, Ind. & Com. Dept., Dt: 04-09-1967.
G.0.Ms.No. 65, Ind. & Com. (M.III)Dept., Dt. 04.08.2021.
From the DM&G, AP., Letter No. 4072/P/2021, Dt: 13.09.2021.
From the DM&G, AP., Letter No. 4072/P/2021, Dt: 29.09.2021.
Govt Memo No. MGOMINM/19/2022/M.11I Dt, 11/10/2021.
G.0.Ms.No. 8, Ind. & Com. (M.III)Dept., Dt. 16.02.2022.

. From the DM&G, AP., Letter No. 4072/P/2022-2,Dt:21.02.2022.
8. G.0.Ms.No.13, Ind. & Com.(M.III)Dept., Dt.14/03/2022.

e e ok ok

o 2 A ol

ORDER:-

The Government, after careful examination of the circumstances reported
by the DM&G, AP., vide Letters 3™, 4™ & 7" read above, and keeping in view the
orders issued vide G.Os 2™ & 8" read above, have decided to formulate the
following rules called "The Andhra Pradesh Minor Mineral Auction Rules, 2022".

Accordingly, the following notification will be published in the Extra-
Ordinary issue of the Andhra Pradesh Gazette with effect from 15/03/2022.

NOTIFICATION

In exercise of the powers conferred by sections 15 and 23C of the Mines
and Minerals (Development and Regulation) Act, 1957 (Central Act 67 of 1957),
the Governor of Andhra Pradesh hereby makes the following rules regulating the
grant of mining leases in respect of minor minerals in the State of Andhra
Pradesh and for purposes connected therewith, namely:-

PART - I
PRELIMINARY
1. Short title:
These rules may be called the Andhra Pradesh Minor Mineral Auction
Rules, 2022.
2. Definitions

1: (1) In these rules, unless the context otherwise requires;-

(P.T.0)



(2)

(b)

(©

(d)

(e)

()
(9)
(h)

0]
6))

e

"Act" means the Mines and Minerals (Development and
Regulation) Act, 1957(67 of 1957);

“Asslstant Director” means “Assistant Director of Mines

and Geology of the jurisdiction concerned, Government of
Andhra Pradesh”.

“Auction_ Premium Amount” means the price quoted by the
bidders in accordance with these rules.

“Deputy Director”, means "Deputy Director of Mines and

Geology of the District concerned, Government of Andhra
Pradesh”,

“Director”, means “Director of Mines and Geology,
Government of Andhra Pradesh”.

“E-auction”, means “electronic auction”
“Government”, means “Government of Andhra Pradesh”

“"Local societies” include Labour Contract Cooperative
Socleties registered before District Cooperative Registrar
under the Andhra Pradesh Co-Operative Societies Act,
1964 or the Andhra Pradesh Mutually Aided Co-Operative
Societies Act, 1995 for the purpose of quarrying and shall
Include Co-operative Soclieties consisting exclusively of
Adivasis/Tribal’s or individual Adivasis/Tribal’s in case of
Scheduled areas.

Provided that any concession In this tender
document shall be provided to local societies who are
falling in the same mandal as the proposed area of quarry
lease and such concession shall be extended to the local
societies to obtain the quarry leases for a maximum total
extent of twelve (12) hectares in the State.

Explanation: In order to determine the local status of
the societies to be considered for the concession and
subsequent participation in the e-auction process, all the
members such local societies shall be residing in the
same mandal as that of the respective Local society.

“NIT” means “Notice Inviting Tender”

"Preferred bidder" means the bidder referred to in sub-
clause (iii) of clause (v) of sub-rule (d) of rule 9;
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nqualified _bidders" = means the bidder referred to in
clause (il) of sub-rule (d) of rule 9;

(k)

vReserve Price” means a price, which shall be the minimum
price above which the bidders shall quote their bids.

(m) “"Section" means section of the Act;

Q)

(n) “Technically Qualified Bidders" means the bidder as
referred to in clause(iv) of sub-rule (d) of rule 9;

(0) "Tender Document" means the tender document issued by
the Director of Mines & Geology for conduct of an e-

auction referred to in sub-rule(b) of rule 11;

(2) The words and expressions used in these rules but not defined
herein shall have the same meaning as assigned to them in the Act and

Rules made there under.

3. Application- These rules shall extend to the whole state of Andhra Pradesh
and shall apply to all minor minerals except for the following:

(i) Mineral bearing areas reserved In favour of State or Central PSUs as
per APMMC Rules, 1966.

(ii) Ordinary Sand

(iii) Patta lands where Pattadar has not provided their concerned for e-
auction.

(iv) Forest lands.

(v) Mineral bearing areas for which notices (LOIs) were issued.

(vi) Existing Prospecting Licenses granted under APMMC Rules 1966

PART -11
SELECTION OF PREFERRED BIDDER FOR GRANT OF QUARRY LEASE

(4) Selection of Preferred Bidder:
Preferred Bidder shall be selected by the Director through an electronic
auction in the manner as specified in these Rules.

{(5) Beriod of Quarry Lease;
The period for which a quarry lease shall be granted for the minor minerals
specified under these Rules as per Rule 12(5) and 15 of the Andhra Pradesh
Minor Mineral Concession Rules 1966, as the case may be.

(6) Prerequisites for e-auction;

@) The D_i_rector shall take prior approval of the Government for terms
:ndc Ct;ndutuans of the tender document before initiation of auction
rocess.

40
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te an auction process for grant of a quarry

ctor may Initia
I(:gs:: E\,ﬂrﬁespect to an area within the State In accordance with these

Rules.
(c) The Assistant Director of Mines & Geology shall identify and
mineral concession Is proposed to be

demarcate the area where a -
granted through auctlon using Electronic Total Station (ETS) or
Differential Global positioning System (DGPS) and the area so

Il be classified Into forests land, land owned by the
along with NOC from the concerned

departments and furnish the detalls to the Director through the Deputy
Director of Mines & Geology concerned.

(d) The Director shall Issue Notice Inviting Tender with respect to
mineral concesslon auction after receipt of the proposals from the

Deputy Director of Mines & Geology concerned.

(e) The extent of area so demarcated shall Include area required for all
the actlvities falling under the definition of 'mine' as defined In clause (j)

of sub-section (1) of section 2 of the Mines Act, 1952.

(f) The minimum area proposed for e-auction for grant of quarry lease
under these Rules shall be four (4) hectares.

(g) The Director of Mines and Geology on his satisfaction after due
conslderation of production level, Geographlcal or Topographical
condition may for reasons to be recorded In writing, decrease the
minimum area proposed for e-auction for grant of quarry lease for all
minor minerals except Ordinary Sand such that the minimum are shall

not be less than one (1) hectare.

(h) The non-refundable tender document fee shall be as specified by the
Director In the tender document.

Provided that a concession of 50% of the tender document
fee shall be provided to Local societies and such concession shall be
extended to the local socleties to obtain the quarry leases for
a maximum total extent of twelve (12) hectares in the State.

(7) Ellgibility of participating in the e-Auction:

(a) For the purpose of participating in the auction of Quarry lease, the
terms and conditions of ellgibllity as specified in the sub-rule (b) below.

(b) The applicant, shall have a mini
Director In the tend’er document. TR BRP AR, = rpedlindiay e

gggrldidththat the Net worth requirement of Local socleties shall be
b of the minimum net worth fixed and such concession shall be
extended to the local socleties to obtain the quarry leases for 2
maximum total extent of twelve (12) Hectares in the State.
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Explanationi |

() In case an applicant Is a subsldiary of another company
incorporated In India, the net worth of such holding company
may also be considered:

Provided that, In such case, the applicant shall continue to be
a subsidlary of such holding company until such time the
applicant meets the aforementioned net worth threshold.

(i) In case of a company, the net worth shall be the sum of
paid up share capital and the free reserves as per the audited
balance sheet of the financlal year ended Immediately
preceding the date of Issuance of notice Inviting tender.

(i) In case the notice inviting tender Is issued between *
April to 30" September (both days Inclusive) of a year, the
audited balance sheet of the financlal year before the
immediately preceding financlal year, from the date of
issuance of notice Inviting tender, may be submitted by the
bidder, if the audited balance sheet of the immediately
preceding financial year is not available.

(iv) In case of an Individual, the net worth shall be the
closing cash balance on the last date for submission of
application, and such amount may include amount In savings
bank accounts in Scheduled Bank or Post Office, free and un-
encumbered fixed deposits In Scheduled Banks, Post Office,
Listed Companies or Government organisation or Public
Sector Undertakings of a State and the Central Government,
Kisan Vikas Patra, National Saving certificate, Bonds, Shares
of Listed Companies, Listed Mutual Funds, Unit Linked
Insurance Plan, Public Provident Fund, Surrender Value of Life
Insurance policies, and un-encumbered Immovable property

in the name of Applicant.

(c) The State Government may, regard to article 244 and the Fifth Schedule to
the Constitution, the provisions of the Panchayats (Extension to the Scheduled
Areas) Act, 1996 (40 of 1996); and the Scheduled Tribes and other Traditional
Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007), make
;S‘Lézlés:g:?ndments to the terms and conditions of eligibility as it may deem

(d) The bidder(s), either individually or group of associations, shall not have
iannz ;ndgggal revenue dues to the Government at the time of submission of bid
5 n.

Emj-a—n——th ation: The partner/director of the company having shareholdings in
?:0 er guarry/mlnmg leases held In the State shall not have any Mineral
venue dues for such quarry/mining leases to the Government.

42
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(e) The bldder shall satisfy such conditions as may be prescr ibed by the
Director of Mines & Geology in the Tender Document.

(f) The eligibility for participating in the auction shall be determined as
per the specified terms and  conditions of eligibility and the Preferred
Bidder shall be decided solely on the basis of financial bids submitted by the
eligible bidders.

() Notwithstanding anything contained in APMMC Rules, 1966, a quarry
lease for areas falling in the notified Tribal Areas shall be granted only in
favour of Co-operative Societies consisting exclusively of Adivasis/Tribals or
individual Adivasis/Tribals through e-auction conducted by Director.

(8) Electronic Auction :-

(a) An auction shall be conducted only through an orline electronic auction
platform.

(b) The Director may utilise any online electronic auction platform which
meets the minimum technical and security requirements as specified in the
Guidelines for compliance to Quality requirements of e-Procurement Systems
Issued by the Standardisation Testing and Quality Certification Directorate,
Department of Information Technology, Ministry of Communications and
Information Technology, Government of India.

(9) Bid Security for the Tender document:-

The Bid security shall be as specified by Director in the tender document for the
proposed area.

Provided that a concession of 50% of the Bid Security shall be given
to Local societies and such concession shall be extended to the local
socleties to obtain the quarry leases for a maximum total extent of
twelve (12) Hectares In the State.

(10) Bidding parameters-

(2) An e-auction for selection of preferred bidder for grant of quarry
lease shall be conducted for determination of ™Auction Premium
Amount”,

(b) For determination of auction premium amount, the reserve price
for quarry lease shall be in the multiples of Dead Rent per Hectare
per annum as specified by Director in the tender document of the
proposed area for the particular mineral, in Indian Rupees.

(c) The bidders shall quote, over and above the reserve price, for
the purpose of payment to the State Government, an amount In
Rupees as “Auction Premium Amount”.
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te, as per the biddin
(d) The bidders shall quote, 9 parameter, for
pu)rpose of payment to the Government, an amount more ;:han E’r:ﬁ
reserve price and the Auction premium amount so quoted shall not
be adjusted against annual dead rent or seigniorage fee, as the case

may be.

(11) Bidding Process.-

(a) The Director shall issue a notice inviting tender on theijr
website to commence the e - auction process and such
notice shall contain brief particulars regarding the area under e-
auction, including location, extent, mineral and ETS/DGPS Geo-
coordinates.

(b) Thetender document issued by the Director of Mines and
Geology shall contain.-

i. Revenue survey details of the area identified and
demarcated, shall be divided Iinto forests land,
land owned by the Government, andland not owned
by the Government,

ii. Plan showing the area with DGPS Coordinates attested
by the Tahsildar and Assistant Director of Mines &
Geology concerned.

iil. List of clearances and permissions already obtained with
respect to such area.

iv. No Objection Certificate (NOC) obtained from the
Tahsildar concerned in the case of Government land,
Consent from Pattadar in the case of Pattaland and in
case of areas falling within 500 m from the boundary of
the Forest land, an In-Principle Consent/Approval from
DFQO concerned.

Provided that the NOC, Consent from Pattadar and
In-Principle Consent/Approval from DFO concerned
shall be obtained by Assistant Director of Mines &
Geology prior to issue of NIT.

(c) The bidders shall be provided a fixed period, as notified by the Director to
study the tender document and such reports and the bidding process shall
commence only on expiry of such period.

(d) The auction shall be an ascending forward online electronic auction and shall
comprise of the following rounds, namely:-

(1) First Round of Auction to be held in the following manner, namely:-

(I) the bidders shall submit;-

(1) a technical bid comprising amongst others, documentary
evidence to confirm eligibility as per the

44
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rules made thereunder
rovisions of the Act and the
Eo participate in the auction, bid securlty
and such other documents and payments as
may be specified In the tender document; and

(2) an Initial price offer which shall be above the reserve

price;

rs who are found to be eligible in accordance with the
f eligibllity specified in these Rules and whose Initial
an the reserve price, referred to as "technically
be considered for the second round of electronic

(11) only those bidde
terms and conditions O
price offer Is greater th
qualified bidders", shall

auction;

Provided that the Director shall constitute a Committee for
evaluation of the Technical bids received and to recommend the

“technically qualified bidders”.

(111) The Highest Initial price offer amongst the technically qualified
bidders quoted above the reserve price shall be the floor price of the
second round of online electronic auction.

(IV) The technically qualified bidders shall be ranked on the basis of the
descending initial price offer submitted by them and the technically
qualified bidders holding the first fifty percent of the ranks (with any
fraction rounded off to higher integer) or the top five technically qualified
bidders, whichever is higher, shall qualify as qualified bidders for
participating In the second round of electronic auction;

Provided that if the number of technically qualified bidders is
between three and five, then all the technically qualified
bidders shall be considered as qualified bidders.

Provided further that In the event of Identical initial price offers

being submitted by two or more technically qualified bidders,

all such technically qualified bidders shall be assigned the same

rank for the purposes of determination of qualified bidders and

in such case, the aforementioned fifty per cent shall stand

gg:tanced to the extent of tie occurring within the first fifty per
Illustration:

() In the event there are a total of ten technically
qugllﬁed bidders, and each technically qualified bidder
su ;‘Ir;:ts different initial price offer, then the technically
q;.:an ed bidders holding the first fifty per cent of ranks
shall be considered to be qualified bidders.

s é"gageti;reg such technically qualified bidders submit

per cent ofT}?ai price offer and are ranked in first fifty

Cechtiical e total number of ranks, then, all the three
ally qualified bidders shall be considered to be
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qualified bidders and the total number of qualified
bidders shall stand Increased by two.

(V) Where the total number of technically qualified bidders is three or
more, the auction process shall proceed to the second round of auction
which shall be held In the following manner, namely:-

() The qualified bidders may submit their final price offer which
greater than the floor price:

Provided that the final price offer may be revised till the
conclusion of the auction as per the technical specifications of the

auction platform;

(i) The auction process shall be annulled if none of the qualified bidders
submits a final price offer on the online electronic auction platform;

(i) The qualified bidder who submits the highest final price offer shall be
declared as the “preferred bidder” immediately on conclusion of the

auction.

(VI) Where the total number of technically qualified bidders is less than three,
then no technically qualified bidder shall be considered to be qualified bidder and
the first attempt of auction shall be annulled.

(VII) On annulment of the first attempt of auction, the Director may decide to;-
(a)commence the auction process de novo with a separate set of
terms and conditions and reserve price as it may deem fit and

necessary; or

(b) Conduct the second attempt of auction.

(VIIT) In case the Director decides to conduct the second attempt of auction as
per clause (ii) of sub-rule (g) above, the terms and conditions of the second
attetrlnpt of auction shall remain the same as In the first annulled attempt of
auction

Provided that the highest initial price offer of the technically qualified
bidders if any in the first annulled attempt shall be the reserve price In first
round of the second attempt:

Provided further that the bidding shall continue to the second round even
in case the number of technically qualified bidders is less than three.

(IX) Second Round of Auction to be held in the following manner, namely:-

i The qualified bidders may submit their final price offer which
shall be greater than the floor price:
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+1105:
provided that the final price offer may be revised till the conclusion
ofthe auction as per the technical specifications of the  auction
platform;

fi. The auction pro
submits a final pri

d bidder who submits the highest final price offer shall be
ferred bidder” by Director immediately on conclusion of the

cess shall be annulled if none of the qualified bidders
ce offer on the online electronic auction platform;

(X) The qualifie
declared as the “pre
auction.

(12) Grant of Quarry Lease :-

(a)Upon completion of auction process, the preferred bidder shall
pay the Auction Premium amount to Director in the Head of
Account as specified by the Director of Mines and Geology within
two weeks from completion of e-auction.

(b)Upon receipt of the Auction Premium amount, the Director of
Mines and Geology / Deputy Director of Mines and Geology
concerned, as the case may be, shall issue a notice (letter of
intent) to the preferred bidder as specified in sub-rule (d) below.

(c)In case, preferred bidder is not able to furnish the Auction
Premium amount within two weeks from completion of e-auction,
the second highest bidder will be given preference by the Director
to match the highest Auction Premium amount and after
remittance of the highest Auction Premium Amount, the
respective bidder shall become preferred bidder and a Notice
(Letter of Intent) be Issued as per sub-rules (a) and (b) above.

(d)The Preferred Bidder shall comply with the following conditions for
grant of Quarry lease deed within the period specified In rule 7 &
12(5) of the APMMC Rules 1966, for the minor minerals as the
case may be:-

l. Continuing tobe in  compliance with all the  terms
_ and cc_:nc-iltlons of eligibility;
ii. Submission of Security Deposit as specified by the
Director in the tender document.
. %btaining Approved Mining Plan, Environmental
]earance, Consent for Establishment, Forest Clearance
(in case of Forest land) and any other relevant consents,
3ﬁ5;?~vaa::’plipeg{ﬂts| and the like as may be required
cable laws
SHerEtiotg, for commencement of quarry
Iv. Satisfying such iti
other conditions as
may be specified by the Director of Mines and Geology.
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v. Affidavit regarding annual minimum production

conditions to be submitted as
document. specified In the Tender

(e)Upon fulfillment of the conditions specified above, the Director of
Mines and Geology/ Deputy Director of Mines and Geology
concerned, as the case may be, shall grant a Quarry Lease to the
Preferred Bidder and such Quarry Lease shall be subject to the
provisions of APMMC Rules 1966,

(f) If the Preferred Bidder falled to fulfill the conditions specified in
sub rule (d) above within the specified period, the notice issued
as per sub rule (b) above shall deemed to be cancelled and
payments made so far shall be forfeited.

(g)The Quarry Lease Deed shall be executed by the Assistant
Director of Mines & Geology as per Rule 12(5)(e) and 13(1)
of the APMMC Rules 1966, for the respective minor minerals, as
the case may be.

(h)Any new mineral is discovered In the Quarry Lease area granted
through auction during the lease period, then the holder of Quarry
lease shall follow the provisions of the APMMC Rules, 1966 as
amended from time to time for inclusion of such new mineral in
the Quarry Lease Deed.

(i) The date on which the Quarry Lease Deed is duly executed shall
be the date of commencement of the Quarry lease.

(13) Security Deposit for Quarry Lease

The security deposit shall be provided as the manner
prescribed by Director which may be invoked as per the provisions
of Quarry Lease Deed and existing APMMC Rules, 1966.

(14) Time Period

The time period for compliance of these rules shall be as specified
in the tender document.

PART = IIY
ISCELLANEOUS
(15) Right of first ref Local ieties:

In case of auction of quarry leases, Local societies shall be given right of
first refusal in the auction of quarry leases falling within their Mandal.

48
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Provided that such Local societies shall be a Qualified Bidder in
the auction of that particular area and match the highest
premium amount quoted for such quarry lease In e-auction

conducted by Director.

Provided further that the total extent of quarry leases to be
held by such local Societies shall be twelve (12) hectares In the
State of Andhra Pradesh by using the Right of first refusal under

this rule.

(16) Right of first refusal to the existing quarry lease holders,-

(i) In the cases of the existing leases covered under the
areas of pattalands where the consent is provided and Government
lands, on the expiry of the lease period, the area shall be put up for e-

auction.

(i) The process of e-auctlon shall be started well in advance so that
before the expiry of the lease period, new lease may be granted

without any gap;

(iii) The existing lessee shall have right of first refusal at the time of e-
auction held for such lease after expiry of the lease period in the

following-manner namely;-

(a) to be eligible to exercise the right of first refusal, the lessee shall
comply with the conditions of the mining lease, the act and the rules
made thereunder till its expiry and shall emerge as technical

qualified bidder as per provisions laid down in these rules.

(b) upon conclusion of the e-auction, the Director of Mines &
Geology shall issue a notice to the lessee seeking written
confirmation of his/her willingness to exercise the right of first
refusal within a period of seven days of the conclusion of the e-

auction;

(c) the notice given under clause (ii) shall be acknowledged by the
lessee and who shall, within a period of two weeks of receipt of
notice, exercise the right of first refusal in writing to the Director of
Mines & Geology, failing which it shall be construed that the lessee is
not desirous of exercising the right of first refusal and the successful
bidder shall be entitled to a mining lease in the manner provided in

these rules

(d) If these lessee exercise the right of first refusal and matches
the highest final offer price, the lessee shall be deemed to be
successful bidder in place of the earlier successful bidder declared
after the e-auction shall be entitled to a mining lease in the manner

provided in these rules.

(e) in case the lease holder or preferred bidder or Lol holder,
expires the lease shall be considered to be granted in the name of

the successor of the deceased person.



(a) In a proposed mineral block, where the land owned by the Private
persons (pattalands) is more than 75% of the total proposed area, then
proposed mineral block shall be considered as Pattaland and shall be
disposed as per the procedure laid down in these rules and APMMC Rules
1966.

(b) For the mineral bearing areas which are falling in pattalands and
where the pattadar concerned has provided consent for grant of quarry
lease through e-auction;

Prior to issue of NIT for conduct of e-auction in areas held by
private persons, a consent from Pattadar, as the case may be,
shall be obtained by Assistant Director of Mines and Geology by
entering into an agreement with the pattadar or person authorized
by Pattadar in this regard as per sub-rule (c) below.

Provided that the Consent received from Pattadar shall be
irrevocable and shall be valid till expiry of lease period or till
exhaust of the mineral, whichever is later.

(c) The lease holder shall pay an additional amount equal to twenty
percent (20%) of Seigniorage Fee to pattadar on mineral dispatches
made from the lease area through the Director on monthly basis.

(18) Publishing of Successfully auctioned areas’ details

(a) The Director shall publish the details of the Successfully auctioned
blocks in the website of Department of Mines & Geology on monthly
basis with the following details:

(i) Details of block -~ Name of the mineral, Location, Assistant
Director of Mines and Geology's Jurisdiction and District.

(ii) Highest Auction Premium Amounts

(iii) Extent in Hectares and Highest Auction Premium Amount
per hectare

(b)The Director shall also publish the district wise and mineral wise
highest Auction premium amounts and the average hectare wise
highest Auction premium amounts of the successfully auctioned blocks
in the last 12 months and 36 months in the website of Department of
Mines & Geology on monthly basis.

(19) Remittance of Auction Premium amounts to Department of Mines

& Geology




The proceeds pertaining to Auction Premlum amounts of
successfully auctioned blocks shall be remitted as per the procedure laid
down by Director.

(20) W o issue Orders/Clarifications/Guidelines:

The Government shall be the sole Authority to issue clarifications,
exemptions, guidelines or relaxation orders from time to time, in
Implementation of these rules.

(21) icability of Ge Provi H

The General provisions of Minor Mineral Concession Rules, 1966 or
any subsequent rules/amendments to be issued by Government or the
orders, guidelines, clarifications issued by Government in this regard from
time to time shall apply to any situation, which is not expressly stated
herein.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

GOPAL KRISHNA DWIVEDI
PRINCIPAL SECRETARY TO GOVERNMENT(MINES)

To

The Commissioner of Printing, Stationery & Stores Purchases (Printing Wing)
Andhra Pradesh, Vijayawada. (with a request to publish the above notification
and arrange to send 200 coples of the same to the Government in Industries
& Commerce (M.III) Department and 100 copies to the Director of Mines &
Geology, A.P., Ibrahimpatnam,Vijayawada).

The Director of Mines & Geology, Andhra Pradesh, Ibrahimpatnam.

The Chief Executive Officer, MERIC, Vijayawada.

All the District Collectors In the State.

All the Joint Director /Deputy Director / Asst. Director of Mines & Geology
through the Director of Mines & Geology,Ibrahimpatnam.

Copy to:

The Secretary to Govt, Ministry of Mines, Govt. of India, Shastry Bhawan,
New Delhi.

The RCoM, IBM,Room No:603, 6™ Floor, CGO Tower, Kavadiguda,
Secunderabad.

The Law Department.

The Finance Dept.

The OSD to Minister for Mines & Geology.

The PS to Prl. Secretary to Govt., (Mines)

SF/SC(Comp.No0.1510364)

// FORWARDED :: BY ORDER //

SECTION OFFICER
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(SHOW CAUSE NOTICE BEFORE ADMISSION) = . * %
IN THE HIGH COURT OF ANDHRA PRADESH AT i i)
HTH Da(\ipggtglljoﬂgi“a' Jurisdiction) AMARAVAT] % B
FRIDAY, THE EIG LY TWO THOUSAND A A
:PRESENT: ND TWENTY TWG =~

HONOURABLE THE CHIEF JUSTICE PRASHANT KUMA
THE HONOURABLE SRI JUSTICE D.v.s.s.sommﬁuh}_'SHRA :
WRIT PETITION NO: 18459 OF 2022 o
Between: %

1. Federation Of Minor Minerals Industry (FEMM), Registered body, having its office
_ at 24-88/7. Srinivas Nagar. Simhachalam, Visakhapatnam, Rep?t':y its Sgacretary
;/Chellu Naga Sankara Rao, s/o. Ch. Hanumantha Rao, aged years. occ.

busjness, rio. D. No. 41-1/20-18, 3F-401, Parni Badrinandan Heights Krish
/Lfﬁka. Vijayawada-13, NTR District, iRy Tshr

. Petitioner/s
AND

1. The State of Andhra Pradesh, Represented by its Principal Secretary, Industries .
and Commerce (Mines-ll) Department, A.P.Secretariat, Velagapudi, Guntur -
District, A.P: :

2. The Director of Mines and Geology, State of Andhra Pradesh, Ibrahimpatnam,

7 Krishna District, « 3 - . :
3. The Deputy Director of Mines and Geology, NTR District, Andhra Pradesh.
f/f he Assistant Director of Mines and Geology. NTR District, Andhra Pradesh.

... Respondents

WHEREAS the Petitioner above named through their Advocate Sri HARI
SREEDHAR presented this Petition under Article 226 of the Constitution of India
praying that in the circumstances stated in the affidavit filed therewith, the High Court . "
may be pleased to issue such appropriate writ or order or direction more particularly. in -
the nature of a Writ of Mandamus declaring the various amendments made to Rule 7-A
(v), Rule 9 (i), (iii), Rule 12 (2), 12 (4) (ii) (b), Rule 12 (5) (a) (i), Rule 12 (5) (a) (i), Rule
12 () (c), Rule 12 (5) (d), Rule 12 (5) (f) (ii), Rule 12 (5) (h) (xi) (i) and Rule 14 of A.P.
Minor Mineral Concession Rules, 1966 by the first respondent through GO MS No.13,
Industries and Commerce (Mines-Ill) Department dated 14-03-2022 as not only arbitrary
and illegal but also ultra vires being contrary to Sec. 14 and 15 of the Mines and
Minerals (Development and Regulation) Act, 1957 and consequently set aside the order
of the 3™ respondent dated 12-5-2022 in Proceedings No. 297/Q1/2022.

AND WHEREAS the High Court upon perusing the petition and affidavit filed
herein dnd upon hearing the arguments of Sri HARI SREEDHAR Advocate for the _
Petitioner and GP FOR MINES AND GEOLOGY Advocate for the Respondent Nos.1 to -
4, directed issue of notice to the Respondents herein to show cause as to why this
WRIT PETITION should not be admitted. - ;

You viz:

“"1. The Principal Secretary, Industries and Commerce (Mines-lll) Department,
A.P.Secretariat, Velagapudi, State of Andhra Pradesh, Guntur District, AP. -
~2. The Director of Mines and Geology, ‘State of Andhra Pradesh, Ibrahimpatnam,

4/J'(.rishna District,
. The Deputy Director of Mines and Gedlogy, NTR District, Andhra Pradesh.
4. The Assistant Director of Mines and Geology. NTR District, Andhra Pradesh.




1365 v oS

a;e pe and hereby directed to show cause either appearing in person or through an \\
Advocate, as to why in the circumstances set out in the petition and the affidavit filed \

therewith (copy enclosed) this WRIT PETITION should not be admitted.

Petition under Section 151 CPC praying that in the circumstances stated in the
affidavit filed in support of the petition, the High Court may be pleased to grant stay of ?
operation of the impugned amendments .made to Rule 7-A (v), Rule 9 (i), (iii), Rule 12
2), 12 (4) (i) (b), Rule 12 (5) (a) (i), Rule.12 (5) (a) (ii), Rule 12 (5) (c), Rule 12 (5) (d).

Rule 12 (5) () (ii), Rule 12 (5) (h) (xi) (i) and Rule 14 of A.P. Minor Mineral Concession
Rules, 1966 through GO MS No.13, Industries and Commerce (Mines-lll) Department
dated 14-03-2022, Pending disposal of WP 19459 of 2022, on the file of the High Court.

ORDER:

(Through physical modc)
_SHeard Mr. Hari Sreedhar, learned counsel for the petitioners.
)ssue notice to the respondents, returnable in four weeks.

Learned Government Pleader for Mines and Geology would accept notice on behalf
of the }upondents. : :

As the respondents are duly represented, no formal steps are called for.
- ,
In view of the statement made by the learned Government Pleader for Mines and

Geology th}t'fhe mining lease is not put to e-auction, we shall consider the prayer for grant
of interim relief on the next date of hearing.

: i " . Sdl- A. VIJAY BABU s
P W ASSISTANT REGISTRAR :

IARUE SO 5 SECTION OFFICER
To, ;
1. The Principal Secretary, Industries and Commerce (Mines-lll) Department,
A.P.Secretariat, Velagapudi, State'of Andhra Pradesh, Guntur District, A.P.
2. The Director of Mines and Geology, State of Andhra Pradesh, Ibrahimpatnam,
Krishna District,
/. The Deputy Director of Mines and Geology, NTR District, Andhra Pradesh.
4. The Assistant Director of Mines and Geology. NTR District, Andhra Pradesh. (1
4 by RPAD) : ‘ >
~ Ope CC to SRI. HARI SREEDHAR Advocate [OPUC] 4
_Two CCs to GP FOR MINES AND GEOLOGY ,High Court Of Andhra Pradesh.
[OUT] . '

7. One spare copy

PR
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ORDER
WP.No0.19459 of 2022
DIRECTION
ZGF ANDH
Z2\ CGlAL
“_)‘\'c;ﬁ’e

\

\\+
NOesparen®




=3

1367

' —
.Aﬂﬁpz\,a.m_x.‘_—-l\l

GOVERNMENT OF ANDHRA PRA
D
DEPARTMENT OF MINES & GEOLOEg‘IH’

From < To

p. Venugopal, M.SC., Sri K. Siva Prakash
Assistant Director of Mines & Geology, S/o Krishnan '
palamaner. D.No. 2/285, Mangal Nagar,

Thattiganipalli (V),
Krishnagiri - 635203, Tamil Nadu.

Lr.No, No.1803/TQL/BG/2020 Dt: 15-12-2022

Sub:- Mines and Quarries —Quarry Lease held by Sri K. Sivaprakash, for
Black Granite over an extent of 0.772 Hectares in Sy.No. 101/2 of
Kotamakanapalli (V), Gudupalli (M), Chittoor District - Hon'ble NGT
order dt. 20-07-2022 In original application No. 271/2022 - violation
of terms & Conditions - EAC hearing held on 09-11-2022 - APPCB has
issued stop production order - Requested to stop production
immediately until further orders of APPCB, Vijayawada -Regarding.

Ref:- 1. Order No. 738/APPCB/HO/UH-II/TF/TPT/2022-659, dt.23-11-2022

of the Member Secretary, APPCB, Vijayawada.

2. Memo.No. 3508/APPCB/TPT/S.P.0/2022-7, dt. 01-12-2022 of
the Dy. Director of Mines & Geology, Chittoor.
-000-

K. Siva Prakash is drawn to the subject and references
cited, and inform that through the reference 1% cited, the Andhra Pradesh Pollution
Control Board, Vijayawada has issued stop production order to Quarry Lease for
Black Granite over an extent of 0.772 Hectares in Sy.No. 101/2 of Kotamakanapalli
(V), Gudupalli (M), Chittoor District held by Sri K. Sivaprakash and same order copy
has forwarded at reference 2" cited by the Dy. Director of Mines & Geology,
Chittoor to this office for necessary action in the matter.

The attention of Sri

Therefore the address entry holder is hereby directed to compliance before
APPCB,’ Vijayawada under section 33(A) of Water (Prevention and Control of
Pollution) Amendment Act, 1974 and under section 31 (A) of Air (Prevention and
Control of Pollution) Amendment Act, 1981 and also directed to stop the production
of the subject Quarry Lease until further orders received from the APPCB,

Vijayawada failing which action will be initiated as per Rules in force.

Encl:-As above (Stop Production order) f ot
Asst. Directorof Mipes & Geology,
PALAMANER

Ibrahimpatnam for favour of Information.
Chittoor for favour of Information.

Copy submitted to the Director of Mines and Geology,
on Control Board, Vijayawada for

Copy submitted to the Deputy Director of Mines and Geology,Ch
Copy submitted to the Member Secretary, Andhra Pradesh Polluti

favour of information.

95
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY

office of the
Deputy Director of Mines & Geology,
CHITTOOR

Memo No: 3508/APPCB/TPT/S.P.0/2022-5, Dated:01-12-2022

Sub: Mines & Quarries - 0/0.Deputy Director of Mines & Geology, Chittoor -
Quarry lease for Black Granite in Sy.No.98/3 part over an extent of 0.607
Hectare of Kotamakanapalli Village, Gudupalli Mandal, Chittoor District

‘}/{j/ lease held by M/s Sai Raghavendra Granites, Stop Production order -
K’:\B Issued by Andhra Pradesh Pollution Control Board, Vijayawada - To take
e necessary action - reg.

7 e
Ref: 0rder.No.733J’APPCB!H0!UH-I1!TF!TPT/2022-657, Dt:24.11.2022 from the
Andhra Pradesh Pollution Control Board, Vijayawada addressed DDM&G,
Chittoor received in this office on 01.12.2022.
-o0o0-

The attention of the Asst. Director of Mines & Geology, Palamaner is drawn to
the subject & reference cited,-and inform that the Andhra Pradesh Pollution Control
Board, Vijayawada has issued stop production order to Quarry lease for Black Granite
in Sy.No.98/3 Part over an extent of 0.607 Hectare of Kotamakanapalli Village,
Gudupalli Mandal, Chittoor District lease held by M/s Sai Raghavendra Granites and

same was marked to the under signee for necessary action.

In view of the above, the above reference is hereby forwarded to take necessary

action in the matter.

Encls: Ref.

Deputy-Difector of Mines and Geology,
CHITTOOR.
To
The Asst. Director of Mines & Geology,
PALAMANER.

Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of kind
information.

56
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rFiIe No ApPCB-1 1023/1 19/2022-TEC-TF-APPC

i
Near Sunrise Hospitél. Pushpa Hotel Center.

i 0.0.33-26-14D/2,
rreet, Kasturibaipet, Vijayawada = 520010

lchalamalavari Stre€
i PRonet 0866-2463200, Website: https://pcb.ap.gov-in

— HS - Unit-ll = TF - M/s. Sri K.Siva Prakash mine — 0.772 Ha. (_Formerl)r._M! 5}
cata Sai Granites), Sy.No.101/2, Kotamakanapall (v), Gudupalli (M), C'gggo

— Hon'ble NGT order dt. 20.07.2022 in Original Application No.271/202< -
[ of consent conditions — EAC hearing held on 09.11.2022 — Stop Production

Issud'- Reg.
CFO orders valid up to 31.12.2023.
The Hon'ble NGT, Principle bench, New Delhi order Dt.27.04.2022 and

20.07;202 \
Joint nspection conducted at the area on 22.06.2022.
tice on 30.08.2022.

e-on 04.10.2022.
ig held on 09.11.2022.

L

style of M/s. Sri K. Siva

you rAting granite mining unit in the name &
Granites), Sy.No.lOﬂz.

0|
he — 0.772 Ha (Formerly M/s. Sri: Venkata Sai
palli (V), Gudupalli (M), Chittoor District.
772 Ha (Formerly M/s. Sri Venkata Sai
subsequent vide reference 15t cited,
h is valid up to 31.12.2023.

|1
M/s. Sri K.Siva Prakash mine — 0.
tained Environmental Clearance (EC) and
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-TF-APPCB
File No.APPCB-11023/119/2022 TE® TF

- auseynotice to Ms. Sri
WA TR e e it Issﬁe::tsgim(';fa:i?e ) for |violations of
KSia Pk D772 Vi (romary b i notice issued, the praponent of
CFO order Dt. 14.02:2022. In response to the Show €auUse
the mining unit have submitted reply on 21.09,2022:

fet ' i K.Siva Pr aSE ine |- 0.772 Ha
WHEREAS the Board officials, had inspected M/S: ffi 25022 for erifyida the comliznc

Formerly M/s. Sti VenkatajSa Granites) again on ™ . i Hulmnd
Em the show cause notice issued by the Board and observed following cOmpl

-
-

1. Not maintained buffer zone of 7.5 mon all four sides.

2. Not proviged dehl’:ails of CSR activities t;l::f;n Tr?e lease e

3. Over burden is being dumped outside A :

4. Not submitted deta?ils ofpfunds earmarked for environmental | protection
measures. .

5. Not submitted water & air quality monitoring reports.

6. Not furnished occupational health surveillance data.

WHEREAS hearing was conducted before the External Advisory Committee (T sl.c Force) of
AP. Pollution Control Board in its meeting held on 09.11.2022. The representalives. ot the
industry and the EE, RO, Tirupathi attended the meeting through VC. Th : cormmittee
observed that a show cause notice was issued to the unit for the non compliance's observed,
but the unit has not taken required action to comply with the conditions. ﬁ ;

After detailed discussions, the Committee recommended to issue stgp productian to MIs. Sri
K.Siva Prakash mine — 0.772 Ha. (Formerly M/s. Sri Venkata Sai [Granites). Sy.No.101/2,
Kotamakanapalli (V), Gudupalli (M), Chittoor District as the unit h notfmaintained buffer
2one of 7.5 m on all four:sides, not:provided details of CSR activitieg takef} up, Overiburden
is being dumped outside the mine lease area, Not submitted detail of (u ds earmarked for
environmental protection meastires, not submitted water & air qualityl mon oring reports, not
furnished occupational health surveillance data !I '
Accordingly, the Board hereby issue Stop Production Order to the lYI.-'s. i K.Siva Prakash
mine — 0.772 Ha. (Formerly M/s. Sri Venkata Sai Granites) for non-cﬁmpliqnce Under Sec.33
(A) of Water (Prevention and Control of Pollution) Act, 1974 and under ‘-Sec.cil (A) of Air
(Prevention & Control of Pallution) Act, 1981, .

You are hereby directed to note that, should you violate this order and operate the unit,
closure order with power disconnection order Will be issued to your unit under Sec.33 (A) of
Waxgr (Prevention and Control of Pollution) Amendment Act, 1988, and under Section 31 (A)
of Air (Prevention & Control of Pollution) Amendment Act, 1987, in theiinter‘;st of -Public
Health and Environment and you will be also liable for prosecution in the Cout of Judicial
Magistrate First Class under Sec.41 (2) of Water (Prevention and Control of Pollution)
Amendment Act, 1988 and under Sec.37 (1) of Air (Prevention and Cantrol of Pollution)
Amendment Act, 1987, the, punishment for which includes imprisonmentfor & term which

ts_hall not be less than one year six months and which may be extended to six years and with
ine. 4 i

This Order comes into effect from today i.€,23/11/2022,

| . le' Kumar|Garkr las

| NEMBER SFGRETARY
To '

MIs. Sri K.Siva Prakash mine - 0.772 Ha. - |

(Formerly Mls. Sri Venkata Sai Granites), i ’

a

|
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'

akarkpallg(v), Gudupalll (M),
fittoor Di trict |

‘_/
Ncopyto: | !

1. The boint EfiefllEnvironmental ENgineen Zonal Offide, Kumaol for information and

necedsaryfhdtior). : . S
2, The Envir ertal Engineer, Regional Office, Tirupati for information and necessary

action. L
é},@'l'ge Dy Directof, Mies & Gevlogy dept , Chittoorfor tinformation and necessary
“Jaction. ‘
1]

L4

Signed by Vijay Kumar ‘ I
Gsrkr las )

Dale: 23-11-2022 21:22:45
Reason: Approved

la
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GOVERNMENT OF ANDHRA

PRADESH

DEPARTMENT OF MINES & GEOLOGY
From - I
P. Venugopal, M.Sc., ; i
Assistant Director of Mines & Geology, g; LKlérisslt:zaT‘lrakaSh'
pala . ;
alamaner, D.No. 2/285, Mangal Nagar,

Thattiganipalli (V),
Krishnagiri - 635203, Tamil Nadu.

Sub:- Mines and Quarries -Quarry Lease held by Srl K. Sivaprakash, for
Black® Granite over an extent of 0.405 Hectares In Sy.No. 103 of
Kotamakanapalll (V), Gudupalll (M), Chittoor District - Hon’ble NGT
order dt. 20-07-2022 In original application No. 271/2022 - violation
F’f terms & Conditions - EAC hearing held on 09-11-2022 - APPCB has
issued stop production order - Requested to stop production
immediately until further orders of APPCB, Vijayawada -Regarding.

Ref:- 1. Order No. 738/APPCB/HO/UH-II/TF/TPT/2022-658, dt. 23-11-2022
of the Member Secretary, APPCB, Vijayawada.
2. Memo.No. 3508/APPCB/TPT/S.P.0/2022-6, dt. 01-12-2022 of
the Dy. Director of.Mines.& Geology, Chittoor.
-000-

The attention of Sri K. Siva Prakash Is drawn to the subject and references
cited, and inform that through the reference 1% cited, the Andhra Pradesh Pollution
Control Board, Vijayawada has issued stop production order to Quarry Lease for
Black Granite over an extent of 0.405 Hectares in Sy.No. 103 of Kotamakanapalli
(V), Gudupalli (M), Chittoor District held by Sri K. Sivaprakash and same order copy
has forwarded at reference 2™ cited by the Dy. Director of Mines & Geology,
Chittoor to this office for necessary action In the matter.

Therefofe the address entry holder Is hereby directed to compliance before
APPCB, Vijayawada under section 33(A) of Water (Prevention and Control of
Pollution) Amendment Act, 1974 and under section 31 (A) of Air (Prevention and
Control of Pollution) Amendment Act, 1981 and also directed to stop the production
of the subject Quarry Lease until further orders received from the APPCB,
Vijayawada failing which action will be initiated as per Rules in force.

Encl:-As above (Stop Production order) F Lcﬂ
Asst. Direttor of Mines & Geology,
PALAMANER

Copy submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of Information.
Copy submitted to the Deputy Director of Mines and Geology,Chittoor for favour of Information.
Copy submitted to the Member Secretary, Andhra Pradesh Pollution Control Board, Vijayawada for

favour of information.

Av\v\a'e*-\i 'ﬂ-
T
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY ’

Office of the
Deputy Director of Mines & Geology,
CHITTOOR

Memo No: 3508/APPCB/TPT/S.P.0/ 2022-6, Dated:01-12-2022

Sub: Mines & Quarries - 0/0.Deputy Director of Mines & Geology, Chittoor -
Quarry lease for granite in Sy.No.103 over an extent of 0.405 Hectare of
Kotamakanapalli Village, Gudupalli Mandal, Chittoor District lease held by
M/s Sri K.Siva Prakash - Stop Production order - Issued by Andhra Pradesh
Pollution Control Board, Vi jayawada - To take necessary action - reg.

"'3;\ \V\W Ref: Order.No.738/APPCB/HO/UH-II/TF/TPT/ 2022-658, Dt:23.11.2022 from the

Andhra Pradesh Pollution Control Board; Vijayawada addressed DDM&G,

Chittoor received in this office on 01.12.2022. e <
-000- M‘ ‘\b (2ol

The attention of the Asst. Director of Mines’& Geology, Palamaner is drawn to
the subject & reference citedfand inform thqlf} the _Apdhra Pradesh Pallution Control
Board, Vijayawada has issued stop production order to Quarry lease for granite in
Sy.No.103 over an extent of 0.405 Hectare of Kotamakanapalli Village, Gudupalli
Mandal, Chittoor District lease held by M/s Sri K.Siva Prakas#j'and same was marked to

the under signee for necessary action.

In view of the above, the above reference is hereby forwarded to take necessary

action in the matter.

Encls: Ref. (s /
Deputy Director of Mines and Gealagy,
CHITTOOR.
To
The Asst. Director of Mines & Geology,

PALAMANER, ‘
Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of kind

information.
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w "

D.No.33-26-14D/2, Near Sunrise Hospital, Pushpa Hotel Center,

|

|
s
S . \Chalamalavari Street, Kasturibaipet, Vijayawada - 520010
W ¢ Phone: 0866-2463200, Website: https://pcb.ap.gov.in

STOP PRODUCTION ORDER

<K
Tﬂj{"l

i Grani es)‘LSy.No.:I.UB, Kotamakanapdlli (), Gudupalii (M), Chittoor
District| - HEAble| NGT order dt. 20.07.2022 in Original . Application No.271/2022 -
Violation of

L Uit = TF - M/s. Sri K.Siva Prakash Jine[-— 0.405 Ha. (Formerly MIs.
. nsjt conditions — EAC hearing held on 09.11.2022 - Stop Production
< Order { Issugd - Reg.
Ref

1)EFO rderﬂalid-up to 30.09.2023,
e Hon'bl

e NGT, Principle bench, New Delhi order Dt.27.04.2022 &

| v 20.07§2022, .
Sk 2 3 1boint Jnspection conducted at the area on 22.06.2022.
‘ - 4,[me RO, Tifupathi issued Show cause notice on 30.08.2022.
oard officials inspected your mine on 04.10.2022.
ernal Advisory Committee (Task Force) meeting held on 09.11.2022.
' wrirk

WHEREAS'you a!re operating a granite mining unit in the name & style of M/s. Sri K.Siva

4ps Ha, (Formerly M/s. Sri Venkata Sai Granites), located at.Sy.No.103,
r:a]li , Gldupalli (M), Chittoor District. ! e
WHEREAS! |M/s.
Granites) have o

gine Environmental Clearance (EC) and subsequent vide ref 1st cited
obtained Cofhsentyo

i kisiva Prakash mine — 0.405 Ha (Formerly M/s. Sri Venkata Sai
4{ Oferatfon (CFO) of the Board which is »{anq up 10 30.09.2023.

WHEREAS;| Sii. S nj/ajulu and other residents of |vilage Kondasamudram and
surrounding villags Gyidupalli andal, Chittoor, Andhra Pradesh made a compliant in the
Hon'ble National Gree Tribunali (NGT) Principal Bench, Neéw Delhi against granite quarry
mining nperehionsicanie'd out in the area, which was registered as O.A. No. 271/2022,

-

- | s :
WHEREAS fhe Hon'blqlNGT. Principle bench, New Delhi by prder D1.27.04.2022 constituted

a JointiCommitte¢ and the Joint Committee ( comprising representalives of MoEF & CC,
CPCB,i SEIAA, /é

PP{_SB. District Collector) conducted Joint [nspection at the area on
22.06.2022 k}md 3 bmltt‘gd a report to Hon'ble NGT on 16.07.2022.

WHEREAS the Hon'ble NGT, Princlple bench, New Delhl after going through the joint
committee |f spection report has made the following order on 20.07.2022.

“The State PCB and SEIAA are also directed to take further remedial action
in agcordance with law by following due process and also file its further
action taken r 1'}:cm.' within two months by e-malil at Judicial- ngt@gov.in

prefarably} In the form of searchablg upport PDF and [}
formof | ?B DF", la PDF/OCR Supp not In the

||_ }

o
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File No.APFCB-11023!118!2022-TE¢7-T|‘}' AP ‘_
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i

i

rausd noti

WHEREAS the RO, Tirupathi vide reference 4! cited, issued Shgw
K.Siva Prakash mine — 0.405 Ha (Formerly Mm/s. Sri Venkata Sai G

|
de to Mis. Sri

[anitek) for |violations of

4 bmitted
CFO order Dt. 24.10.2021. In response to the Show cause notice issHed.'Y u hae submi

reply on 21.09.2022.

WHEREAS the Board officials again inspecteq M/s. Sri K.Siva Prakash

D.405:Ha on

mhe - 405
04.10.2022 for verifying the compliance on the show cause notice issuedfby th Board and

observed the following non - compliance's:
1. The mining unit is not maintaining butfer zone on all four sides;
2. Not furnished the details of CSR activitjes. b i

3. Monitoring reports of Ambient Air Quality (AAQ), Ground water Eievel
Noise levels are not pro\}ided.

5. The details/records of Occupational Health Surveillance of workers &re n

6. Details/records not provided regarding funds earmarked for
measures.

4, The mining authorities are dumping the overburden outside the mini g ar%a,

viropmen

émd iquality.

available;

| protection -

WHEREAS a hearing was ronducted before the External Advis!ory omnjttee 'Ir'a_sk;_{Force)
of A.P. Pallution Control Bo dJn its meeting held on 09.11:2022. THe replesentatives of the
industry and the EE, RO, Tirupathi attended the meeting through Vi Thej committee .
observed that a show cause notice was issued to the unit for the nonfcomgliance’s bbserved,
but the unit has not taken required action to comply with the conditio jf’
I %

After detailed discussions, the Committee recommended to issue stop prol uctio to M/s. Sri
K.Siva Prakash Mine — 0.405 Ha. (Formerly M/s. Sri Venkata Sai Granites)| Sy.No.103,

Kotamakanapalli (V), Gudupalli (M), Chittoor District as the unit has notjmain

zone of 7.5 m on all four sides,ynot provided details of CSR activities takef) up,. O

ained buffer
ver'bprden

is being'dumped outside the mine lease area, Not submitted detailsof funds earmarked for

environmental protection measures, not submitted water & air quality monitoring
furnished occupational health surveillance data, : 4

Accordingly, the Board hereby issue Stop Production Order to the MIs. éri K.S
Mine — 0.405 Ha. (Formerly| M/s. Sri Venkata Sai Granites) |ocated at

‘reports, not

{va Pr'ékash
-Sy.No0.103,

Kotamakanapalli (V), Gudupalli!(M). Chittoor District for non-comp!i%gce under Sec.33 (A) of
n

Water (Prevention and Control of Pollution) Act, 1974 and u er‘ﬁec;SlI (Ay of Air
(Prevention & Control of Poljution) Act, 1981. ' !

You are hereby directed to note that, should you violateithis‘ oljd r ang opefate the unit
closure order with power disconnection order Will be issued to :J_o r finitugider Sec.33 (A) of

Water (Prevention and Control 6f Pollution) Amendment Act, 1988,

of Air (Prevention & Contrdl of Pollution) Amendment Act, 1987, i theflintere

d ungier Stilion 31 (A)

st of Public

Health and Environment and you will be also liable for prasecutionin thg Couft of Judicial

Magistrate First Class under Sec.41 (2) of Water (Prevention ‘and Cdptrol

of Pollution)

Amendment Act, 1988 and under Sec.37 (1) of Air (Prevention apd Cantrol jof, Pollution)
Amendment Act, 1987, the pupishment for which includes impriso'rlmeln for gjterm which
's-ha" not be less than one year six months and which may be extended to'Six years and with
Ine. § | |
This Order comes into effect from today l.e. 23/11/2022 i “g -
' vijayiKdmarGsrkr las

MEMBER SFC,RETARY
To ’ j

H) 1
The Occupier, f

P S

Mis. Sri K.Siva Prakash Mine - 0.405 Ha.

|

I
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1. The _;‘Joinl hief ;Environmental Engineer, Zonal Office, Kurnool for information and
necessaryfaction.
invir_.drymental Engineer, Reglonal Office, Tirupati for information and necessary.

- pltectol] Mines and Geology Dept, Chittoor for' informdtion and necessary

Signed by Vijay Kumar
Garkr las |

Date; 23411-2022 24:21:09 | i
Reason: }\ppfrovad

b

NIT
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: GOVERNMENT OF ANDHRA PRADESH ‘
DEPARTMENT OF MINES & GEOLOGY

From 1o

p. Venugopal, M.Sc., M/s Sai Raghavendra Granites,

Assistant Director of Mines & Geology, Prop: Sri. S. Sunil Kumar,

palamaner. S/o G. Subramanyam,

D.No. 13-265, DRS Building,
Ramachandra Road, Kuppam,
Chittoor District.

Lr.No. No,1348/Q/2007 Dt; 15-12-2022

Sub:- Mines and Quarries -Quarry Lease held by M/s Sai Raghavendra
Granites, Prop: Sri. S. Sunil Kumar for Black Granite over an extent of
0.607 Hectares in Sy.No. 98/3 of Kotamakanapalli (V), Gudupalli (M),
Chittoor District - Hon'ble NGT order dt. 20-07-2022 in original
application No. 271/2022 - violation of terms & Conditions - EAC
hearing held on 09-11-2022 - APPCB has issued stop production order
- Requested to stop production immediately until further orders of
APPCB, Vijayawada -Regarding. ;

Ref:- 1. Order No. 738/APPCB/HO/UH-II{TFITPT/ZOZZ-GS?, dt.24-11-2022
of the Member Secretary, APPCB, Vijayawada. )
2. Memo.No. 350BIAPPCBJ‘TPT/S.P.OIZOZZ-S, dt. 01-12-2022 of
the Dy. Director of Mines & Geology, Chittoor.
-000-

L4

The attention of M/s Sai Raghavendra Granites, Prop: Sri. S. Sunil Kumar is
drawn to the subject and references cited, and inform that through the reference 1%
cited, the Andhra Pradesh Pollution Control Board, Vijayawada has issued stop
production order to Quarry Lease for Black Granite over an extent of 0.607
Hectares in Sy.No. 98/3 of Kotamakanapalli (V), Gudupalli (M), Chittoor District
held’by M/s Sai Raghavendra Granites, Prop: Sri. S. Sunil Kumar and same order
copy has forwarded at reference 2" cited by the Dy. Director of Mines & Geology,
Chittoor to this office for necessary action in the matter.

Therefore the address entry holder is hereby directed to compliance before
APPCB, Vijayawada under section 33(A) of Water (Prevention and Control of
Pollution) Amendment Act, 1974 and under section 31 (A) of Alr (Prevention and
Control of Pollution) Amendment Act, 1981 and also directed to stop the production
of the subject Quarry Lease until further orders received from the APPCB,
Vijayawada failing which action will be initiated as per Rules in force.

Yours faithfully

Encl:-As above (Stop Production order) \D ma‘f
Asst. 'Direttor of Mines & Geology,
PALAMANER

Copy submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of Infonnntipn.
Copy submitted to the Deputy Director of Mines and Geolo gy,Chittoor for favour of Information.
Copy submitted to the Member Secretary, Andhra Pradesh Pollution Control Board, Vijayawada for
favour of information. '
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY

office of the
Deputy Director of Mines & Geology,
CHITTOOR

Memo No: 3508/APPCB/TPT/S.P.0/2022-5, Dated:01-12-2022

Sub: Mines & Quarries - 0/0.Deputy Director of Mines & Geology, Chittoor -
Quarry lease for Black Granite in Sy.No.98/3 part over an extent of 0.607
Hectare of Kotamakanapalli Village, Gudupalli Mandal, Chittoor District

‘}/{j/ lease held by M/s Sai Raghavendra Granites, Stop Production order -
K’:\B Issued by Andhra Pradesh Pollution Control Board, Vijayawada - To take
e necessary action - reg.

7 e
Ref: 0rder.No.733J’APPCB!H0!UH-I1!TF!TPT/2022-657, Dt:24.11.2022 from the
Andhra Pradesh Pollution Control Board, Vijayawada addressed DDM&G,
Chittoor received in this office on 01.12.2022.
-o0o0-

The attention of the Asst. Director of Mines & Geology, Palamaner is drawn to
the subject & reference cited,-and inform that the Andhra Pradesh Pollution Control
Board, Vijayawada has issued stop production order to Quarry lease for Black Granite
in Sy.No.98/3 Part over an extent of 0.607 Hectare of Kotamakanapalli Village,
Gudupalli Mandal, Chittoor District lease held by M/s Sai Raghavendra Granites and

same was marked to the under signee for necessary action.

In view of the above, the above reference is hereby forwarded to take necessary

action in the matter.

Encls: Ref.

Deputy-Difector of Mines and Geology,
CHITTOOR.
To
The Asst. Director of Mines & Geology,
PALAMANER.

Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of kind
information.

66
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—_ | . I ,
= &NQHBA_EBADE%EQ.L LUTION CONTROL BQABD
TmarAE earSunrise Hospital, Pushpa Hotel Center,

D.80.33-26-14D/2, Ne&t
lchatamalavar! ety Kasturibaipet, Vijayawada = 520010

Phonei 0355-2463200. Website: r\ttpsl:ﬂpcb.ap.gov.in

[l H."‘![[E[[E]]zn; ogn  Daw:2AlilZ022

I
— HO - UH-Il = TF - M/s. sal/] aghavendra Granites, (Black Granite mine =
: Chittoor pistrict —

Sub:APPCE
0:607 iHa), No:9s/3Parti Kotamaka

Hdn'blg: NGj order dt. 20.07.2022: |

apalli (V), Gutiupati (M),
Original Application No.271/2022 - Non-
on 00.11.2022 — Stop

__-compliance bf the consent conditions .~ EAC hearing held

/ Production Ordet - Issued -~ Reg.

Ref: 1.cFO orders valid up to 31.07.2025:;

The Hon'ble NGT. principle bench, New Delhi order D1.27.04.2022 &
20,0742022- »
boint Inspectio
The RO, Ti pathi issued Show,cause notice on
our teply 1:2109.2022. %
Board officials inspected the industry on 04.10.2022.

9.11.2022.

Exte Advisory Committee (Task Force) meeting held on O
ik
I

unit in llie lame & style of M/s. Sal
akanapalli

n conducted at thelarea on 22.06.2022.
127.08.2022.

[l
~ronu B W ~

- me wre

| \WHEREAS |you fvere perating grafiite mining
Raghavendr[a Gratiles.|f (Black Granite mine.— 0.607 Ha), Sy.No,98/3Part, Kotam

M Gudupali (M) hittpor District.
WHEREAS Mis. $ai Rzﬂ;havendra Granites:; (Black Granite miné —
environmental Cléarance (EC) and subse'é;ﬁém vide reference 18t
for Operation (CFO) of the Boardiwhich'is valid up to 31.07.2025.
wHERéA51 sri. 1K Stinivasulu and other, residents of village Kondasamudram and
surrounding |villages Glidupalli Mandal, Chittoor, Andnra pradesh made a compliant in the
National Green Tribunal (NGT) Principal Bench, New Delhi against granite quarry mining
rriediout in the area, which was registered as 0.A. No, 271/2022 by NGT(PB),

operations ¢
inciple bench New Delhi by order

0.607 Ha) have obtained
cited, obtained Consent

New Delhi. | b

WHEREAS. yide reference 2™ cited, the Hon'ble NGT. P!

Dt.27.04.2032 C stituted a Joint Commitiee an the Joint Commitiee (comprising

'es off MoEF & CC, CPCB, SEIAA, APPCB. District Collector) conducted Joint
port t0 Hon'ble NGT on 16.07.2022

represe‘mal{\
Inspection & the grea 22:06.2022 and submitted & ré
ited

 vide refereni® 3

uen y.!an‘bfe NGT, Principle pench, NakN Delhi after going through the
n 20.07.2022.

E;ti n je[ort Jlnass the following order ©
' c nd SEIAA ar t t1ako further rcmedial action
o also directed 10 1% also file its further

ance |with:law by-following due roces§ &l :
r%an rﬁpon within two mggms fr Hﬂﬂ?! at judicial- ngt@gov.in

. W!-lEBEAS subs
joint committee In

"The Sta
in agcor
acri?r ta
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preferably in the form of samhabl,' e PDF/OCR Suppmi; IIDFI d n?t in the
' | I

form of Image PDF",

WHEREAS the RO, Tirupatji V!de reference 41 cited, issuad Show gausejhoticd to M/s. Sa
Raghavendre BIRIEaS., (Black'Granite Mmine - 0,607 Ha) for the foligwinggviolatipns of CFO
order Dt. 01.09.2020. ' i
1. Buffer zone of 7.5 meters all argy fe'leasel ' elopment
is not being maintained. nd the mine'leasejarea for reé belt {levelopm
2. Project Authorities not provided details/ records regarding theiCSR fctivities and year
wise expendntu(e incurred for each financial year.
3. Avenue plantation (tail plants) of at least 1.5 m height for 1 km lenggh of the approach
road on euher. side of the road was not developed. ;
- No water sprinklers and mobile water sprinkling tankers are available [at the*mine
lease area,
. Monitoring reports of Ambient Ajr Quality (AAQ), Ground water jJevel [and quality,
Noise Ieyels. are not availabte, !
. Permission from Competent Authority for withdrawing of ground water frofn bore wells
is not available, H
. Garland drains and Sillaiion ponds are not available.

"

(€, T

. Measures for ground water recharge are not being taken. |

{
. Over Burden is being 'dumped out of the mine lease area. Approle regarding
dumping of OB out of the mine lease area is not available. i
10.Retaining wall at the end of OB dump of appropriatei sizq isr n ‘taa' giable
11.Details/records rega:di?g the Occupational Health| Survelllgpcel f workers are not

0o~ (2]

available, ; s
12.Details/records regardir&g constitution of separate Environmgntal fManagement Cell
are not available. Al

13.Details/ records regarding funds earmarked for environmental prétectign measures
are not available. :

14.Project Authorities arejnot submitting six monthly compligpce| rpo { alond with
monitored data to competent authorities on regular basis.

15.Project Authorities are not submitling Environmental Statement in Form-V to °

competent authorities on regular basis. : §

In response 1o the Show cause notice issued, the proponent of the mining unit have
submitted reply on 21.09.2022 stating that, the quarry works were stopped, sinc? 01.04.2021
and presently, the mining operations are suspended. ' |

WHEREAS the Board officials had inspected Mis. Sai‘Raghavendra iGr ltes.. (Black
Granite mine — 0.607 Ha)! Sy.No.98/3Par, ‘Kotamakanapalli (V). !Gudupalli (M), Chittoor
District oh 04.10.2022 for uerifﬁing the compliance on the show cause no}ice igsued by the
Board it was observed that the mining unit is not under operation. *

WHEREAS hearing was conducted before the External Adyisory Cojpmitgle (Tgsk Force) of
A.P. Pollution Control Board in; its meeting held on 09.11,2022. Thi} repgesentptives of the
industry and the EE, RO,| Tirupathi attended the meeting through VG The commirtge
observed that a show causg nofice was issued to the unit.fof thg nonjcompliance'’s ohserved.
The quarry works are reportpd tb be stopped Since 01.04.2021, T ’

. : gl o
After detailed discussions, the Committee recommended to.issue stqp progluctiof to b/s. Sai
Raghavendra Granites., (Blpck?Granite mine — 0.607 Ha), Sy.No.9g/3Par{ Kotg (nakanapall
(V). Gudupalli (M), Chittoor Disttict for the non-compliance's observed. * |




Signed by Vijay Kumar

Gsrkr las,

Dale; 24411-£022 11:46:55
Reason: Approvdd o

. of Air {Preventio

This Order: omd{ lntc‘g; effect from today le., 2411172022,

Kot an
Chi zor Di: ;rict.i‘

]
X
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l h

Accordinglys| the Board hereby issue Stop Production Order

I )

Granites., (Black Granite mine = 0.607 Ha) as the unit Is not cortr?;rym!s.wgﬁ]tﬁg %';?1‘:1?:;;‘1:
stipulated in|the &EO order as detalled above: under Sec.33 (A) of wgm; (Prevention and
Control of Pollution) Act, 1974 and under Sec:31 (A) of Alr (Prevention & Control of pollution)

Act, 1981, ! E :

You are heteby irect!d to noté that, should you violate this order and operate the unit
closurerorder wittg pow disconnection order will be issued to your unit under Sec.33 (A) of
2nd [Eontrol of Pollution) Amendment Act, 1988, and under Section 31 (A)
chntrol of Pollution) Amendment Act%ma?. in the Interest of public

et and you will be als@ liable for prosecttion in the Court of Judicial
s lurdér Séc.41 (2) of. Water (Preve tioh and Control of Pollution)
988 ljand lundpr Sec.37 () of Alr (Prevention and Control of Pollution)
Amendment| Act, 11987]| the ‘punishment for which Includes Imprisonment for a term which
T._hall-ngt be Jess than ohe year six months and which may be extended to six years and with
ne. |

l Vijay KlimarGsrkr1as
e : MEMBER SECRETARY

To
Mis. Sai Ra_b ndra;Granites,

(BlackGrarfite mine — 0.607 Ha),
Sy.Ne.98/3Rart, -
pallii(V), Gudupalli (M),

I."‘rhe! oint Ehief|Environmental Engineer, zonal Office, Kurnool for information and
necepsaryjpgtiort.

2.° % |Envirdiimenrjial Engineer, Regional Office, 'ﬁrupaii 101' information and necessary
ctiof\. i I

f'The y réct i [Aines l& Geology ‘depl, Chittoor kor linformation and necessary
actiof. | ;

| b

|
- 1 '
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s 2 - GOVERNMENT OF ANDHRA PRAD
T - DEPARTMENT OF MINES g GEOL(E(S;}\;I

From ’ To

P. Venugopal, M.Sc., M/s Sri Sal Kru i
¢ . pa Granites,
Assistant Director of Mines & Geology, Prop. Sri M. Chandra Sekhar,

Palamaner. D.No. 18-102,

Venkateswara Nilayam,
Vinayaka Street, Newpet,
Kuppam, 517425,

Lr.No, No,3047/Q2/BG/2009 Dt: 15-12-2022

Sub:- Mines and Quarries -Quarry Lease held by M/s Sri Sai Krupa Granites,
Prop. Sri M. Chandra Sekhar for Black Granite over an extent of 0.611
Hectares in Sy.No. 100 of Kotamakanapalli (V), Gudupalli (M), Chittoor
District - Hon’ble NGT order dt. 20-07-2022 in original application No.
271/2022 - violation of terms & Conditions - EAC hearing held on 09-
11-2022 - APPCB has issued stop production order - Requested to
stop production immediately until further orders of APPCB, Vijayawada
-Regarding.

Ref:- 1. Order No. 738/APPCB/HO/UH-II/TF/TPT/2022-660, dt.23-11-2022
of the Member Secretary, APPCB, Vijayawada,
2. Memo.No. 3508/APPCB/TPT/S.P.0/2022-8, dt. 01-12-2022 of
the Dy. Director of Mines & Geology, Chittoor.
-000-

—- The attention of M/s Sri Sai Krupa Granites, Prop. Sri M. Chandra Sekhar is

: drawn to the subject and references cited, and inform that through the reference 1*
cited, the Andhra Pradesh Pollution Control Board, Vijayawada has issued stop
production order to Quarry Lease for Black Granite over an extent of 0.611
Hectares in Sy.No. 100 of Kotamakanapalli (V), Gudupalli (M), Chittoor District held
by M/s Sri Sai Krupa Granites, Prop. Sri M. Chandra Sekhar and same order copy
has forwarded at reference 2™ cited by the Dy. Director of Mines & Geology,
Chittoor to this office for necessary action in the matter.

Therefore the address entry holder Is hereby directed to compliance before
APPCB, Vijayawada under section 33(A) of Water (Prevention and Control of
Pollution) Amendment Act, 1974 and under section 31 (A) of Air (Prevention and
Control of Pollution) Amendment Act, 1981 and also directed to stop the production
of the subject Quarry Lease until further orders received from the APPCB,
Vijayawada failing which action will be initiated as per Rules in force.

ot

— Encl:-As above (Stop Production order)
Asst.ﬁ)iremmes & Geology,

PALAMANER

Copy submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of Infonmtlpn.
Copy submitted to the Deputy Director of Mines and Geology,Chittoor for favour of Information.
Copy submitted to the Member Secretary, Andhra Pradesh Pollution Control Board, Vijayawada for
favour of information.
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GOVERNMENT OF ANDHRA PRADESH .-
DEPARTMENT OF MINES & GEOLOGY

Office of the
Deputy Director of Mines & Geology,
CHITTOOR

Memo No: 35087APPCB/TPT/S.P.0/2022:8, Dated:01-12-2022

Sub: Mines & Quarries - O/0.Deputy Director of Mines & Geology, Chittoor -
Quarry lease for Black Granite in Sy.No.100 over an extent of 0.611
Hectare of Kotamakanapalli Village, Gudupalli Mandal, Chittoor District

\Zi lease held by M/s Sri Sai Krupa Granites,- Stop Production order - Issued
e by Andhra Pradesh Pollution Control Board, Vijayawada - To take
R_\? necessary action - reg.
3 )Y

Ref: Order.No.738/APPCB/HO/UH-II/TF/TPT/2022-660, Dt:23.11.2022 from the
Andhra Pradesh Pollution Control Board, Vijayawada addressed DDM&G,
Chittoor received in this office on 01.12.2022.

-000-

The attention of the Asst. Director of Mines & Geology, Palamaner is drawn to
the subject & reference cited, and inform that the Andhra Pradesh Pollution Control
Board, Vijayawada has issued stop production order to Quarry lease for Black Granite
in Sy.No.100 over an extent of 0.611 Hectare of Kotamakanapalli Village, Gudupalli

“Mandal, Chittoor District lease held by M/s Sri Sai Krupa Granites and same was
marked to the under signee for necessary action.

In view of the above, the above reference is hereby forwarded to take necessary

action in the matter,

Encls: Ref. - '4
Deputy Director of Mines and Geology,
CHITTOOR.
To
The Asst. Director of Mines & Geology,
PALAMANER.

Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of kind |
information.




Sub:APPCd -H

;
B

'
D.No.33-26-14D/2. NZ:t SKUanse Hospital, Pushpa Hotel Center,
Chalamalavaf 51535 asturibaipet, Vijayawada — 520010
| Phone: 0866-2457¢00, Websje; https://pcb.ap.gov.in

i
Ebgymuﬂﬂmﬂﬂmﬁbv ' pate; 2311112022
t || -+ sTopPRORUCTION ORDER

! 4 3

- Uil = TE - Mis. Sti Sa Krupa Granites, (Black Granite mine — 0.611

Ha), S '-NO-IBGO- Kotamakanapalli (V). Gudupalii (M), Chittdor District — Hon'ble NGT

order Rit. 20.07.2022 in Original Application No.271/2022 - Violation of consent
conditions ~ EAC hearing held on 09.11.2022 - Stopy Production Order - Issued -

Reg. |
Ref: 1. CFO orders valid up to 31.07.2025.
2. IThe Hon'ble NGT, Principle bench, New Delhi order Dt.27.04.2022 &

0.07.2022.
3. [Joint Inspection conducted at the area on 22.06.2022.

Lol 4. e RO, Tirupathi issued Show cause notice on 27.08.2022.

5. _Board officials inspected the industry on 04.10.2022.
6. External Advisory Committee (Task Force) meeting held on 09.11,2022.

i |
WHEREAS.Lou e op , ating a granite miﬁing unit in the name & style of M/s. Sri Sai Krupa
Granites, (Bjack fsfanife mine — 0.611 Ha), located at Sy.No.100, Kotamakanapalli (V),

Gudupalli (M), Chgtdor istrikt.
]

|

WHEREAS *"M,-'s. St

ites, (Black Granite mine -~ 0.611 Ha) have obtained

i Krupa Grani
15t cited, obtained Consent

i(ECJ and subsequent vide reference

Environmental Clgaran
Bbardlwhich is valid up to 31.07.2025.

for Operation (CFp)'of fhe
WHEREAS | Mr. K Sr_inivasulu and other residents of village Kor\dasamum_ﬂram_ and
surrounding"billagﬁs Glldupalli Mandal, Chittoor, Andhra Pradesh made a compliant in the
Hon'ble National Green Tribunal (NGT) Principal Bench, New Delhi against granite quarry
mining pperations: carried out in the area, which was registered on O.A. No. 271/2022 by

NGT(PB), Nfaw Délhi.

WHEREAS {he Hon'ble NGT, Principle bench, New Delhi by order Dt.27.04.2022 constituted
a JoiftiCommittee and the Joint Committee (comprising representatives of MoEF & CC,
CPCB, SEIMA, APPCB, District Collector) conducted Joint Inspection at the area on
22.06.2022 3nd <Sbmitted a report to Hon'ble NGT on 16.07.2022 -

elhi after going through the joint

WHEREAS [the Hon'ble NGT, Principle bench, New D
»  on 20.07.2022.

committee ispecioh report has passed the following orde

“The Stafe PC s and SEIAA are also gjrected to take further remedial action
- In'agcordgrice |with law, by following due proces® and also file its further
action taken report within two months by e-majl at judicial- ngt@gov.in

preférably} ih the form of searchable PDF/OCR Suppért PDF and not in the

form|of Impge T[DF "
I (O |

b

12
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I |

WHEREAS the RO, Tirupathi vide refere ; usd notide to M/s. Sri
3 s th g ued Show|causg no
Sai Krupa Granites (Blaclr G\lanite min?acidu gi‘:di_li‘)s for violationsi CFD order Df.
01.09.2020. In response 1o the Show cayse nou' i<sued the mine ssL' of th¢! mining unit
have submitted reply on 21.09.2022, ce | ' !
i

WHEREAS the Board officials again inspecy « itds

: ed M/s. Sii Sai Krupa Granitgs, (
mine — 0.611 Ha) on 04.10.2022 for verifying . Sroplance on the show ¢
issued by the Board and observed following non.compliance's: +

Hiack- Granite
lause potice

1. Not maintained buffer zone of 7.5 11 four sides.
2. Not provided details of CSR activitir:sotg:en up. =
3. Not submitted details of funds earmarked for environmental | protection

measures.
4. Not furnished occupational health syrveillance data.

4 ‘ i 1 2-
WHEREAS a hearing was ri:onducled before the External Advisory Committee {Task Forcg}
of A.P. Pollution Control Board In its meeting held on 09.11.2022. Trf represenfatives of the
\, The committee

industry and the EE, RO, Tirupathi attended the meeting through Y
observed that a show cause notice was issued to the unit fof thef n})n o.{‘ iancd's observed,
but the unit has not taken required action to comply with thelconditio
After detailed discussions, the Gl:ornmittee recommended to;issue st p}o uctian to M/s. Sri
Sai Krupa Granites, (Black Granite mine — 0.611 Ha), located at'Sy.Np. 104 Kotg makanapalli
(V), Gudupalli (M), Chittoor District as the unit has not maintained butfer izgne of| 7.5 m on all
four sides, not provided details of CSR activities taken up, Not su'prnit't details of funds
earmarked for environmental . protection measures, not furnishé;d ocgupat|priali~health

surveillance data. .

Accordingly, the Board hereby issue Stop Production Order to the Js. Sn, Sai Krupa
Granites, (Black Granite mine - 0611 Ha) located at: Sy.No.100,
Kotamakanapalli (V), Gudupalli (M), Chittoor District for non-
compliance under Sec.33 (A) of Water (Prevention and Control of Rollution) Act, 1974 and
under Sec.31 (A) of Air (Prevention & Control of Pollution) Act, 1981. L E

You are hereby directed to nqte that, should you violate this order and opejate the unit
closure order with power disconnection order Will be issued to your ynit ugder Sec.33 TA) of

Water (Prevention and Control of Pollution) Amendment Act, 1988, and unger S?'ction 31 (A)
he finterest of Public

of Air (Prevention & Control of Pollution) Amendment Act, 1987, in t :
Health and Environment and you will be also liable for prosecutionjin th y Court of Judicial
Magistrate First Class under Sec.41 (2) of Water (Prevention ,a d Gdhtrol pf Pollution)

Amendment Act, 1988 and under Sec.37 (1) of Air (Prevention!af)d Cdptrol fof Pollution)
term which

Amendment Act, 1987, thel pupishment for Which includes Imprisofimen for a
shall not be less than one ylaar ix months and which may be extended tio ix years and with
|

fine.

This Order comes into effect from today 1.6+ 23/11/2022. i
, ijaMjKamgriGstkr las

MEMBER SECRETARY

To F

The Occupier,

:-glsa.irl Sai Krupa Granites,
Granite mine - 0.611 H

Sy.No.100, HHal
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b

Ry

#
%M, Gudupalli (M)
- Cb oor Di Itru:t
\<Q°py to: |
1.0 E ‘khi f'Environrnemal gngineer, Zonal Office, Kurnool for information and
e Poin e
ety e : |E ineer, Reglondl Office, Tirupati for information and necessary
al '
Mines & Geology dept, Chittoor for information and necessary
| i
| b l
-
| ¥
|
‘ i
|
| . I |
|
|
I
i
)
; :
i 1 F
o | i
: |
, 0 f
‘ Signed bj Vijay Kumar | ;
Gsrkr l2 '
| Date: 23-11- bozz 21;26:04 ‘ .
| Reason: Approved .
|

—
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GOVERNMENT OF ANDHRA PRA
DESH
DEPARTMENT OF MINES & GEOLOGY

From To
e \{enugop.z-ll, M.Sc.f, Sri Muniswamy Ramamurthy,
Assistant Director of Mines & Geology, Mg. Dir: M/s J.R. Granites Private Ltd

Palamaner. J.R. Plaza, 4th Floor, Tank Street,
Hosur, Krishnagiri (Dt),
Tamilnadu State.

Sub:- Mines and Quarries -Quarry Lease held by Sri Muniswamy
Ramamurthy, Mg. Dir: M/s J.R. Granites Private Ltd for Black Granite
over an extent of 4.846 Hectares in Sy.No. 136, 137 & 138 of

/ Kotamakanapalli (V), Gudupalli (M), Chittoor District - Hon'ble NGT
w.S'-‘""\ order dt. 20-07-2022 in original application No. 271/2022 - violation
EL— of terms & Conditions = EAC hearing held on 09-11-2022 - APPCB has

wm,uf issued stop production order - Requested to stop production
immediately until further orders of APPCB, Vijayawada -Regarding.

ﬁwﬁ““ Ref:- 1. Order No. 738/APPCB/HO/UH-II/TF/TPT/2022-654, dt.23-11-2022

of the Member Secretary, APPCB, Vijayawada.
2. Memo.No. 3508/APPCB/TPT/S.P.0/2022-2, dt. 01-12-2022 of
the Dy. Director of Mines & Geology, Chittoor.
-000-

The attention of Sri Muniswamy Ramamurthy, Mg. Dir: M/s J.R. Granites
Private Ltd is drawn to the subject and references cited, and inform that through
the reference 1% cited, the Andhra Pradesh Pollution Control Board, Vijayawada has
issued stop production order to Quarry Lease for Black Granite over an extent of
4,846 Hectares in Sy.No. 136, 137 & 138 of Kotamakanapalli (V), Gudupaili (M),
Chittoor District held by Sri Muniswamy Ramamurthy, Mg. Dir: M/s J.R. Granites
Private Ltd and same order copy has forwarded at reference 2" cited by the Dy.
Director of Mines & Geology, Chittoor to this office for necessary action in the
matter. '

Therefore the address entry holder is hereby directed to compliance before
APPCB, Vijayawada under section 33(A) of Water (Prevention and Control of
Pollution) Amendment Act, 1974 and under section 31 (A) of Air (Prevention and
Control of Pollution) Amendment Act, 1981 and also directed to stop the production
of the subject Quarry Lease until further orders received from the APPCB,

Vijayawada failing which action will be initiated as per Rules in force.

Yours faithfully

G'TM/

Encl:-As above (Stop Production order) P
Asst. Diregr’:fqines & Geology,

PALAMANER

Copy submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of Information.
Copy submitted to the Deputy Director of Mines and Geology,Chittoor for favour of Information.
Copy submitted to the Member Secretary, Andhra Pradesh Pollution Control Board, Vij ayawada for

favour of information.
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Bl: tdhite Imine —. 4.846 Ha), located | at SY.N0:136, 137 & 138%
palli (V); G dupalli (M), Chittoor District. ~— © 1~ T A R

Ir«‘.(lJran‘rtes' pwt, ‘Ltd., (Black Granite mine’ = 4.846 Ha) have obtained

vide refer_egce ‘15t clted, ghtained:Consent

022. The mining project has

Mis.{0R Granites PVt
cl 2rande (EC) and:subsequenﬂy_
alid up;to-30.0 2

; (CFByof the Board which was
FO rénewal. :
g '
s Pvt. Ltd., (Black Granite mine - 4846 Ha) submitted that the
on since May, 2022, due to non-payment of penalty, advance

e tojogpartment of Mines & Geology and fack of dispatch permits.
. Stinivasulu and other residents of vilage
andhra Pradesh made a compliant in the

Sri.
dupalli Mandal, Chittoor
il : J'w belhi against granite ‘quarry

surrounding [villaggs GYOUPE i
i erll Tribunall (NGT) P;[ndpalaench. - ag¢
! e'gistereld.'as O.A.N0.27U2022 5

Hon'ble: Nafional
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| o
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' e ew pe
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| % »
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- i
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et |f_f!rfﬁur
ngt@goviin
DEl ahd not In the

l
L}

ith lai ; and also

in accordance with law by followi due process. 1

sction taken repoft within two mggms e-mall a; Jd icla

preferably In the formiof searchable ppF,'OCR SIU,'JJJI| ‘
]

form of Image PDF".

|
se notice’to M/3,
f CHO . order Dt
bmitled reply.on
|

| i 4 jssued S
\WHEREAS the RO, Tirup thi Vide reference 4" cited, Issued St
J.R.Granites PVt Ltd., (Bldek Granite mine - 4.8 g Hay{for Lidlaljon
11.11.2021, In response to the Show cause notice jssued, yoU have

21.09.2022.

WHEREAS the Board officlals|again i M/S. J.R.Graniles'
lageln tnspartid | pliance on‘ihe:s ow

mine — 4.846 Ha), on 04.10,2022 for verifying the €OMP'<,
issued by the Board and observed ‘following non-compliance s.

iLgl.. (8 qu‘ Granite
J usé notice

; |
1. Not developed adequate avenue plantation alond the alpproach roads. |\
2. The mining authorities aIe being dumping the overburden:at outside the rhining.area.
3. Details/records not provided regarding funds earmatked for environmen protection
measures. ; l 'a

i
WHEREAS a hearing was conducted before‘the External Advisory Comn
of A.P. Pollution Control Board 'n' its meéting held on 09.11!2022. TH rep
industry -and. the EE, RO, Tirupathi attended the meeting through
observed that a show causd nolice was issued to the unit for the nonic
but the unit has'not taken regquircd'acticn to comply with the'conditio

esentatives of the
" The| committee

After detailed discussions, the|Committee rgcommejnded_ ‘o i !.!'e;_ ;
fRGranites Pvt. Lid., (Black Granile mine = 4.846 ' Ha), SyIN
Kotamakanapalli (V). Gudupalli|(M), Chittoor District as the unit has fjot d
-avenue plantation along the approach road, Over burden i3 being!d{mpg (
lease area, Not submitted details of funds earmarked for environmen(gl dlectiol] measures.
Accordingly, the Board hereby lissue Stop Production Order.to, M/s JR.
(Black Granite mine — 4.846 Ha) located at Sy.No.136, 137 & 138 Kolhma
Gudupalli (M), Chittoor District for non-compliance of CFO conditions; Under |
water (Prevention and Control of Pollution) Act, 1974 and under’ Sec.31: (A) of Air
(Prevention & Control of Pollution) Act 1981. o i .

you are hereby directed to ngte that, should you violate this order and ope ate the unit
closure order with power disco nection order will be issueci to your ynit ugder ec.33 (A) of
Water (Prevention and Control of Pollution) Amendment Act, 1988, d ungler §gcton 31 (A)
of Alr (Prevention & Contr?I of Pollution) M‘re.ndrnent Act, 1987, ip thekinter $tFo[.‘PUblIc
Health and Environment and yku will ba also liable for prasecution in th Couft of Dudicial
Magistrate First Class under Sec.41 (2) of Water (Prevention arid captro! of pollution)
Amendment Act, 1988 and under Sec.37. () of: Alr (Prevention al.i! cditrol bt iPoliution)
Amendment Act, 1987, the| putishmen_t for which includes imprisoyment for d term which
shall not be less than ene ygar ix-months and which may be exten L d to &ix years and with

e ex

fine. ‘ \

i
},ﬁ‘{ﬁkﬂcﬁ?kr 135

s 1C,F{YBT‘F\ RY

\ . S
This Order comes Into eff act 1rom today Le-uzmmz.l

To

The Occupier, | -
Mls. J.R.Granites Pvt. Ltd., (Black Granite MiNe = 4,846 Ha),
Sy.No.136, 137 & 138, : |

e, 137 B 138, i
eloppdiadequate
outs|da the-mine -

ttee 'Irésléﬂf;orce)_ |

ompjiance’s observetd.

o

77



File No&?"CB"‘

ChanpalliVh quaupalitf)

trictd’

gieflenvironmental ENY f, Zonal Office, Kurmool:for information and

nec io )
he Envirgnmerial Engineer. Regiond Office, Tirupali .
acliai..'.Y ! ‘} -g " ; irupali ‘for' Information and pecessany
3. The ectol, Mines & ogy dept. Chi ; .
- rectox es &} ! ittoor for information afith:-necessary
!
. |
&,
}-éﬁr L
i
i -
| ll
i
b
Signed by Vijey Kumar

Gackrlas
Dale 23-11-2022 210133

Reaon’ Approved  ~
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GOVERNMENT

OF AND
DEPARTMENT HRA PRADESH

OF MINES & GEOLOGY
From < ‘
P. Venugopal, M.Sc., °

Sri Muniswamy Ramamurthy,
Assistant Director of Mines & Geology
: te Ltd
Palamaner. ! Mg. DIr: M/s J.R. Granites Private

J.R. Plaza, 4th Floor, Tank Street,
Hosur, Krishnagirl (Dt),
Tamilnadu State.

Sub:- Mines and Quarries -Quarry Lease held by Sri Muniswamy
Ramamurthy, Mg. Dir: M/s J.R. Granites Private Ltd for Black Granite
over an extent of 1.620 Hectares In Sy.No. 89/1, 95/1(P), 95/2(P)
95/3(P) of Kotamakanapalll (V), Gudupalli (M), Chittoor District -
Hon'ble NGT order dt. 20-07-2022 in original application No. 271/2022
- violation of terms & Conditions - EAC hearing held on 09-11-2022 -
APPCB has Issued stop production order - Requested to stop

production Immediately until further orders of APPCB, Vijayawada -
Regarding. .

Ref:- 1. Order No. 738/APPCB/HO/UH-II/TF/TPT/2022-653, dt.23-11-2022
of the Member Secretary,. APPCB, Vijayawada.
2. Memo.No. 3508/APPCB/TPT/S.P.0/2022-1, dt. 01-12-2022 of
the Dy. Director of Mines & Geology, Chittoor.
-000-

The attention of Sri Muniswamy Ramamurthy, Mg. Dir: M/s J.R. Granites
Private Ltd is drawn to the subject and references cited, and inform that through
the reference 1* cited, the Andhra Pradesh Pollution Control Board, Vijayawada has
Issued stop production order to Quarry Lease for Black Granite over an extent of
1.620 Hectares in Sy.No. 89/1, 95/1(P), 95/2(P) 95/3(P) of Kotamakanapalli (V),
Gudupalli (M), Chittoor District held by Sri Muniswamy Ramamurthy, Mg. Dir: M/s
J.R. Granites Private Ltd and same order copy has forwarded at reference 2™ cited
by the Dy. Director of Mines & Geology, Chittoor to this office for necessary action
in the matter.

Therefore the address entry holder Is hereby directed to compliance before
APPCB, Vijayawada under section 33(A) of Water (Prevention and Control of
Pollution) Amendment Act, 1974 and under section 31 (A) of Air (Prevention and
Control of Pollution) Amendment Act, 1981 and also directed to stop the production
of the subject Quarry Lease until further orders received from the APPCB,
Vijayawada failing which action will be Initiated as per Rules in force.

Encl:-As above (Stop Production order) P _
Asst. Director of [ines & Geology,
PALAMANER

Copy submitted to the Director of Mines and Geology, Ibrahimpatoam f;-'r fjil\’f’fr‘:fflgrf‘:"ﬁ;::;
Copy submitted to the Deputy Director of Mines and Geology,Chittoor for favo ” £ 166
Copy submitted to the Member Secretary, Andhra Pradesh Pollution Control Board, Vijayawa

favour of information.

Avmepie -1
.,/
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY

Office of the
Deputy Director of Mines & Geology,
CHITTOOR

Memo No: 3508/APPCB/TPT/S.P.0/2022-1, Dated:01-12-2022

Sub: Mines & Quarries - 0/0.Deputy Director of Mines & Geology, Chittoor -
Quarry lease for Black Granite in Sy.No.89/1, 95/1(P), 95/2(P), & 95/3(P)

over an extent of 1.620 Hectares of Kotamakanapalli Village, Gudupalli

Mandal, Chittoor District lease held by M/s J.R.Granites Pvt Ltd.,- Stop

Production order - Issued by Andhra Pradesh pollution Control Board,

Vijayawada - To take necessary action - reg.

Ref: Order.No.738/APPCB!HOIUH-IIITF/TPTIZDZZ-GSB, Dt:23.11.2022 from the

Andhra Pradesh Pollution Control Board, Vijayawada addressed DDM&G,

Chittoor received in this office on 01.12.2022.

—
3]“4”“/ -000-

n of the Asst. Director of Mines & Geology, Palamaner is drawn to
and inform that the Andhra Pradesh Pollution Control
n order to quarry lease for Black Granite

The attentio
the subject & reference cited,

Board, Vijayawada has issued stop productio
95/1(P), 95/2(P), & 95/3(P) over an extent of 1.620 Hectares of

located in Sy.No.89/1,
Chittoar District lease held by M/s

Kotamakanapalli village, Gudupalli Mandal,
J.R.Granites Pvt Ltd and same was marked to the under signee for necessary action,

In view of the above, the above reference is hereby forwarded to take necessary

action in the matter.

Encls: Ref. A )
Deputy-Director of Mines and Geology,
CHITTOOR.
To
The Asst. Director of Mines & Geology,
PALAMANER.

Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of kind

information.
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:D '0 3 o =
? 33-26-14D/2, Near Stnrise Hospltdl, Pushpa Hotel Center,
Chalamalavari Street, Kasturibaipet, {ijayawada ~ 520010
Phone! 0866-2463200, Website: https//pcb.ap.gov.in

'iﬁmmmmmmgzz-_sm Date:2311112622

i’ésme_mnucmugauﬁa

- Sub:ARPCEH — HO - Unit-ll - TF - M/s. J.R.Granites Pwt, Ltd., (Black Granite mine — 1.620

/Ik\/./gjf’gm fmp :|

Ha), SV.No.

Chittodl! Di

- No.ZWIWFZOZ
P

971, [95/1(P), 95/2(P), & 95/3(P) Kotamakanapalli (V), Gudupall (M),

riet - Hon'ble NGT order dt. 20.07/2022 in Original Application
idlation of 'consent conditions — EAC 'hearing held on 09.11.2022 —

rder - Issued - Reg. '

er yalid up to 80.09.2022.

'blf NGIT, Pfinciple bench, New Delhiiordier Ft.27.04.2022 and

2022fin'OA Na 271/2022.

pefition fonducted at the area on 22.06.2022.

, Tifugathi isdued Show cause notice on 129.08.2022.

eply dt 21.09.2022. !

officials inspected your mine on 04,10.2022.

N =
[§

Boar :
j , 1/1 -l/vgl Exteral Advisory Committee (Task Force) meeting held on 09.11.2022,
> L g

WHEREAS'you are opérating a granite mining unit in the nag'ne :&‘style of M/s. J.R.Granites
PYt. Lzd, (Black Granitd'mine — 1:620 Ha), located at Sy.No.89/1, 95/1(P), 95/2(P), & 95/3(P)
Kotamakanapalli (V) Gudupalli (M), Chittoor Distict.

Environmental Clearance (EC) and subsequently vide reference 1st cited, obtained Consent
for Operalio) 1(CFO)iof the Board which is valid up to 30.09,2022, Further the mining unit has

WHEREAS;%JMIS. JR.Granites Pvt. Ltd., (Black Granltei mihne — 1.620 Ha) obtained
applieddfor GFO rénewal.

' !
WHEREAS|M/s. ﬁF‘&G anites Pvt. Ltd., (Black Granite mine 1,620 Ha) submitted that the
mining unit {5 not finde loperation since May, 2022, due to non-payment of penalty, advance
seigniorage: ee ta.Depdrtment of Mines & Geology and lack of dispatch permits.

: WHEREAS‘ st Sfinivasulu| and other residents of [village Kondasamudram and

. surrounding |villa G ddpe'_dli andal, Chittoor, Andhra Pr%deéh made a compliant in the

" Hon'bld) Nagona] reer|| Tribunall (NGT) Principal Bench, New Delhi against granite quarry
mining operatiénd} Farr] d[m||t in|the area, which was registered as O.A. No. 271/2022 by
NGT(PB), New Dglh. '

\Aﬂ-lER’gnghe H n;blﬁE;GT. Pringiple bench, New Delhi by brdér Dt.27.04.2022 constituted

a Committe :‘and _he_ j int Committee (comprising representatives of MoEF & CC, CPCB,

SEIAA, APPLCB, District!Collector) conducted Joint Inspectior] at the area on 22.06.2022 and
1 . : i

 submitted ajfeporfito Hon'ble NGT on 16,07,2023 . '

b |

Il

WHEREAS |the on'blfe NGT, Principle be i joi
REAS v F nch, New Delhl after going through the joint

committee ifspection report has made the following order oni20.07.2022, g :

Ll i ;
~ "The Stat!e PCIE} and SEIAA are alsg gjrected to take further remedial action

11—

———— . o a
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Ul

in accordance with law by following due process and also file itd further
action taken report within two months by e-mall at judicial; ngt@gov.in
preferably in the form of searchable pDFIOCR Support PDF and nff!t in the
form of Image PDF". { ll

WHEREAS the RO, Tirupathi yide reference 4 cited, issued Sh Ca%se nolice to Mis,

JR.Granites Pvt. Ltd:, "(Black Granite mine — 1,620 Ha) for violations bf CAO ofder DI,
11.11.2021. In response 10 the Show cause notice issued, you have stibmitled reply on
21.09.2022. ; :

WHEREAS the Board officials again inspected M/S. J.R.Clzranilel fivt. L8, (Black Granite .
mine — 1.620 Ha), on 04.10.2022 for verifying the compliance on [the|spow qause natice
issued by the Board and observed following nori"comphancé‘s:

crl ad

1. Not developed adequate avenue plantation all along the appr
2. The mining unit is dumping the overburden outside the miningjarea
3. Details/records not provided regarding funds earmarked'for énvirogmental protection
measures. = J '
WHEREAS a hearing was conducted before the External Advisory Committee Task Force)
of A.P. Pollution Control Board in its meeting held on 09.11.2022. The repfesentatives of the
industry and the EE, RO, Tirupathi attended the meeting through VC. The committee
observed that a show cause notice was issued to the unit for the non compliancg’s observed,

but the unit has not taken required action to comply with therconditions.

After detailed discussions, the Committee recommended to issue stop %rodu-'tiqni_to Mfs.
J.R.Granites Pvt. Ltd., (Black Granite mine — 1.620 Ha), Sy-No.89/1, 95/1(P ! 9sp26p), &
95/3(P) Kotamakanapalli (V), Gudupalli (M), Chittoor District as theunit Has not developed
adequale avenue plantation along the approach road, Over burden i¥ bein dumped.outside

the mine lease area, Not submitted details of funds earmarked for envirogmental protection
measures. R ' i

Accordingly, the Board hereby. issue Stop Production Oréer :1) tl,’ne ‘Mf}#. R. ranites Pvi.
Ltd., (Black Granite mine — 1.620 Ha) located at Sy.No.89/1,'95/1[P)! 12(P), & 95/3(P)
Kotamakanapalli (V), Gudupallil (M), Chittoor District for nan-complignce gf CFO conditions
under Sec.33 (A) of Water (pPre ention and Control of Pollution)iAct, ho74thnd Under Sec.31
(A) of Air (Prevention & Control of Pollution) Act 1981. r ll

You are hereby directed to note that, should you violate: this. ordgr an opefate the unit
closure order with power disconnection order will be issued to your ynit ugder SLgc.Ss (A) of
Water (Prevention and Control of Pollution) Amendment Act, 1988, and under Section 31 (A)
of Air (Prevention & Control of Pollution) Amendment Act, 1987, in theﬁinter(%st of Public

Health and Environment and you will be also liable for prosecution:in the Cou% of Judicial

Magistrate First Class under Sec.41 (2) of Water (Prevention and Control of Pollution)
Amendment Act, 1988 and under sec.37 (1) of Air (Prevention and Control lof Pollution)
Amendment Act, 1987, the. punishment 0f which includes imprisonment, for :* term which
shall not be less than one year six months and which may be extended to fix yeﬁrs and with
fine. b '

i il

This Order i t om today e+ 2311212022, o b
comes into effect fro \ Ay iy Gsekr 1as
MEMBER SECRETARY
To 1 i |
The Occupler,
MIs. J.R.Granites Pvt, Ltd,




i

-1

Signed by Vijay Kumar
Gsrkr l2
Dale: 23-11 -2022 21 05:42

Reason: Approved

I

i
1
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wronmema‘ Engineer, Zonal Offide, Kurnool for information and

gngineer. Regional Office, Tirupalj fot information and necessany

'
gy dept, Chittoor for Information and ‘necessary
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY

From To

p. Venugopal, M.5¢.s Sri Muniswamy Ramamurthy;
Assistant Director of Mines & Geology, Mg. Dir: M/s J.R. Granites private Ltd
Palamaner. ' J.R. Plaza, 4th Floor, Tank Street,

Hosur, Krishnagirl (Dt),
Tamilnadu State.

Sub:- Mines and Quarries -Quarry Lease held by Sri Muniswamy
Ramamurthy, Mg. Dir: M/s J.R. Granites Private Ltd for Black Granite
over an extent of 0.850 Hectares in Sy.No. 99/4 & 7 of
Kotamakanapalli (V), Gudupalli (M), Chittoor District - Hon’ble NGT
order dt. 20-07-2022 In original application No. 271/2022 - violation
of terms & Conditions — EAC hearing held on 09-11-2022 - APPCB has
issued stop production order - Requested to stop production
immediately until further orders of APPCB, Vijayawada -Regarding.

Ref:- 1. Order No. 73BIAPPCB;"H0}'UH-II}TF[TPT/2022-655, dt. 22-11-2022
" of the Member Secretary, APPCB, Vijayawada.
2. Memo.No. 3503/APPCBﬁPT/S.P.Of2022-3, dt. 01-12-2022 of
the Dy. Director of Mines & Geology, Chittoor.
-000-

The attention of Sri Muniswamy Ramamurthy, Mg. Dir: M/s J.R. Granites

Private Ltd is drawn to the subject and references cited, and inform that through

the reference 1% cited, the Andhra Pradesh Pollution Control Board, Vijayawada has
issued stop production order to Quarry Lease for Black Granite over an extent of
0.850 Hectares In Sy.No. 99/4 & 7 of Kotamakanapalli (V), Gudupalli (M), Chittoor
District held by Sri Muniswamy Ramamurthy, Mg. Dir: M/s J.R. Granites Private Ltd
and same order copy has forwarded at reference 2™ cited by the Dy. Director of
Mines & Geology, Chittoor to this office for necessary action in the matter.

Therefore the address entry holder Is hereby directed to compliance before
APPCB, Vijayawada under section 33(A) of Water (Prevention and Control of
Pollution) Amendment Act, 1974 and under section 31 (A) of Air (Prevention and
Control of Pollution) Amendment Act, 1981 and also directed to stop the production
of the subject Quarry Lease until further orders received from the APPCB,
Vijayawada failing which action will be Initiated as per Rules in force.

At

Encl:-As above (Stop Production order) f (rm
Asst. Director-of Mines & Geology,
PALAMANER

Copy submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of In.t'ormalipn.
Copy submitted to the Deputy Director of Mines and Geology,Chittoor for favour of Information.
Copy submitted to the Member Secretary, Andhra Pradesh Pollution Control Board, Vijayawada for

favour of information.

84
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY

Office of the
Deputy Director of Mines & Gealogy,
CHITTOOR

Memo No: 3508/APPCB/TPT/S.P.0/2022-3, Dated:01-12-2022

Sub: Mines & Quarries - Ofo.Deputy Director of Mines & Geology, Chittoor -
Quarry lease for Black Granite in Sy.No.99/4 & 7 over an extent of 0.850
Hectare of Kotamakanapalli Village, Gudupalli Mandal, Chittoor District
lease held by M/s J.R.Granites Pvt Ltd.,- Stop Production order - Issued
by Andhra Pradesh Pollution Control Board, Vijayawada - To take
@ :\_, necessary action - reg.
/
{) \YA Ref: Order.Nu.738!APPCB:!HO!UH-IUTF!TPTIZOZZ-&SS, Dt:22.11.2022 from the
" Andhra Pradesh Pollution Control Board, Vijayawada addressed DDM&G,
/\/\ o ;,mn/ Chittoor received in this office on 01.12.2022.
3 -000-
The attention of the Asst. Director of Mines & Geology, Palamaner is drawn to
the subject & reference cited, and inform that the Andhra Pradesh Pollution Control

Board, Vijayawada has fssued stop production order to quarry lease for Black Granite

No.99/4 & 7 over an extent of 0.850 Hectare of Kotamakanapalli Village,

located in Sy.
t Ltd and same

Guddpalli Mandal, Chittoor District lease held by M/s J.R.Granites Pv
was marked to the under signee for necessary action.

In view of the above, the above reference is hereby forwarded to take necessary

action in the matter.

Encls: Ref.
Deputy Difector of Mines and Geology,
CHITTOOR.
To
The Asst. Director of Mines & Geology,
PALAMANER.

Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour of kind

information.




"Fllo.No.APPCB-11023“13I2°22-TEC.TF.APPCB
{
== Amuumaaﬂﬁﬂmun L BOARD
o oy D.140.33-26-14D/2, NeA" Sunrise pyoqpy Pushpa Hotel Cer
\\\’:‘iﬁﬁ ‘Chalarnalavari S‘Lﬁé&w“f‘baipet Viayawada :zu&n[:er.
X : 2 ' ite: S
.! l Phone: 0866- Website: Mtps:/ipeb.ap.gov.in
‘ |
Ordlet No, 788/ARPCH|HOIUH-ITETPTIZZR: 655 (e 220112672
P e
STop PROPUCTION oRpER

Sub:APPCH — HO - Unit-ll - TF - M/s. J.R.Granites pyg,
Ha), ‘-N0-9?3f4 &l7, Kotamakanapalli ™),
NGT order dt. 20.07.2022 in Original Appli

G L_ld.. (Black Granite mine — 0,850
b upalli (M), Chittoor District -~ Hon'ble
on No.271/2022 - Violation of consent

o p\ . ::)él;c{mf ns -*:EAC hearing held on 09.11.2022 Stop Production Order - Issued -
% Ref: i.CFO erer valid up to 30.09.2022.
& 2.The Hon'ble NGT, Principle bench, New Delhi order Dt.27.04.2022 &
R0.07.2022,
@ 3.é Doint Committee Inspection conducted on 22,06,2022.
The ﬁO. Titupathi issued Show cause notice on 29,08.2022.

ay
\\\1/\ 6.

7.

WHEREAS|
Ltd., (Black
Gudupalli (M

WHEREAS

Your feply dt 21.09.2022. ;
Boar ofﬁcjals inspected your mine on 04.10,2022,
Exterpal A \'isow Committee (Task Force) meeting held on 09.11.2022.

|
you e! opgrating a Granite mine in the name & style of M/s. J.R.Granites Pvt,

Grargte mihe: — 0.850 Ha), located at Sy.No.Q:QMT& 7. Kotamakanapalli (V],
). Chittoor District.

M/s .l.R. SanItes iPvt, Ltd,, (Black Granite mine — 0.850 Ha) obtained

for Operatio

Envircnme:g?l Clearance (EC) and subsequently vide reference 18t cited, obtained Consent

appliedifor

WHEREAS
mining unit |
seigniorage

WHEREAS
surrounding,
National Grg
operations ¢
New Delhi. |

WHEREAS

a Committeg and

SEIAA, APR
submitted a

WHEREAS|
. committee irf

(CRO) ofnthe Board valid up to 30.09.2022, Further the mining project has
FO renew. i

M/s. J.R.Granites Pvt. Ltd., (Black Granite mine - 0.850 Ha) submitted that the
s not bnder operation since May, 2022, due to non-payment of penalty, advance
ee tofDepartment of Mines & Geology and lack of dispatch permits.

Mr. K Srinivasulu and other residents of village Kondasamu?rar:\]natag
villagks of Gudupalli Mandal, Chittoor, Andhra Pradesh made a cor:p ian i
en Tjibundl (NGT) Principal Bench, New Delhl agalnstzgrﬁggquar;’ysﬂpm
arrying out in the area, which was registered as 0.A. No. y 7

rder Dt.27.04.2022 constituted
atives of MOEF & CC. CPCB,

e Jpint Committea ( comprising represent ! the area on 22.06.2022 and

CB, slric Collector) conducted oint Inspection &
eporfito H 'blé NGT on 16.07.2022. !

]
he Hjn‘-m INGT, Principle bench, New Dethi by ©

hrough the joint

Delhl after going

the Hon'b GT, Principle bench, New .
Specg"-h' oft has Eﬂssed the foljowing order on 20.07.

¥

B I
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N

ected to take furtfier renedial action

wne State PCB and SEIAA are also dif . i ol
;nT::cor:Iance MJJ‘ lalv by following due process and dlso fife itd further

ion taken report within two months
afzferably in the form of searchable pDFIO

form of Image PDF " |
WHEREAS the RO, Tirupathi vide reference 4" ;g;d. issued Show cause n

_R.Granites Pvt. Ltd., (Black Granite mine — 0._ . :
25.09.2017. In response to the Show cause notice issued, you have stibmi

21.09.2022.

WHEREAS the Board officials again inspected 5
mine — 0.850 Ha) on 04.10.2022 for verifying the compliance on the show
mpliance’s:

issued by the Board and observed following non - €0

1. Not developed adequatd avenue plantation along the appr oach road,

2. The mining authorities are dumping the ove

3. Details/records not provided reg arding funds earmar
measures.

N 4, .
WHEREAS a hearing was conducted before the External Adwso on{ ee

of A.P. Pollution Control BoTudrt\ its meeting held on 09.11:2022. \Th repgesen
Ti

industry and the EE, RO, pathi attended the meeling through Y Th

rburden outside the minjng ari%.'
ked for epvironmen

by e-mail at juificlall ngti@gov.in
CR Support ADFldhd ndt in the

|
dtice to M/s.

Ha) for violations of CFO drder Dt.

tted reply on

Mis. J.R.Granites Pvt. Ltd., (Black Granite

ause notice

: | protection

Task.Rorce)
atives of the
committee

observed that a show cause notice was issued to the unit for the non oT ance’s observed,

but the unit has not taken required action to comply with the:conditio

After detailed discussions, the:Committee recommended to issue toﬁ rodu

!

L]

c::lidn 10 M/s.

J.R.Granites Pvt. Ltd., (Black Granite mine — 0.850 Ha), Sy.No.99/ & 7! Kotamakanapalli
(V), Gudupalli (M), Chittoor District as the unit has not developed adequate avenue
plantation along the approach road, Over burden is being dumped‘;]outsi' e thelmine Tlease
area, Not submitted details of funds earmarked for environmental protection measures.

Accordingly, the Board hereby. issue Stop Production Order to the Mis. J.R.Granites Pwvt.
Ltd., (Black Granite mine — 0.850 Ha) for non-compliance of CFO conditipns tnder Sec.33
(A) of Water (Prevention and Control of Poliution) Act, 1974 and underZSec. '.:L.(A), of .Air

(Prevention & Control of Poljution) Act 1981. '
I

You are hereby directed to note that, should you violate this ordgr ang ope

ate the unit

closure order with power di?cnnnecﬁon order Viill be issued to your Unit ufjder Seq.33 (A) of

Water (Prevention and Control of Pollution) Amendment Act, 19

of Air (Prevenulcn & Control of Pollution) Amendment AC:: 19888'; i dtut? Cil‘-‘: H

nem_th and Environment and you will be also be liable for P(°59¢U‘L[° in I HCEF

Jc\:}gu‘;trale First Class under Sec41 (2) of Water (Prevention agd ¢ (I}L

Amgngmenl Act, 1988 and under Sec.37 (1) of Air (Prevention: afjd ¢ e
ndment Act, 1987, the' punishment for;Which includes impri -

shall not be less than one year six months and which s L LR

ction 31 (A)
st of Public
[t of Judicial
of Poltutian)
of Pollution)
term which

fine. may be extended o fix years and with

This Order comes into effect from today,l.'-.izam

ikl
To

rlGsrke las

N!EMB;ERS CRETARY
I
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T ,
' Mis. J.R.Graditas Pvt, Ltd,,
(Black Graflite mine - 0,850 Ha),
Sy.No
Kotafhakan pallim, Gudupalll (M)
ltt.oor District
Cop{t%e‘ oint Chief Environmental gngineer, Zonal Office, Kurnool for information and
nece Snav? ¢tio al Enginge. Regiond Office, Tirupafi for information and necessaY
7@ he | Envirgnime
é -;]h i Tt Mines & GeologY dept, Chittoor lror finformation and necessary
4The Dy Chrectop. !
actiof. '
: RN
b
1)
_l!
}
l
; J | i
i
| RIL
b
H i t |
i
’ |
|
Signed bb Vllay Kumar .I : |
Garkr las | ' | { |
Date; 22+11-2022 19: 30:14
Reason: kppro"d '
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=y GOVERNMENT OF ANDHRA PRA
] D
DEPARTMENT OF MINES & GEOng‘I‘.}
From ¥o

P. Venugopal, M.Sc.,

M/s
Assistant Director of Mines & Geology, /= Rathna Mineral Eqterptises,

Ptr: Sri M. Manjunatha,
palamaner. No. 46/18&4, Gundlasagaram road,

Gudupalli Mandal, '
Kuppam - 517 426.

Lr.No. No.3045/Q/2010 Dt; 15-12-2022

Sub:- Mines and Quarries -Quarry Lease held by M/s Rathna Mineral
Enterprises, Ptr: Sri M. Manjunatha for Black Granite over an extent of
4.810 Hectares in Sy.No. 132, 133, 134 & 135 of Kotamakanapalli (V),
Gudupalli (M), Chittoor District - Hon'ble NGT order dt. 20-07-2022 in
original application No. 271/2022 - violation of terms & Conditlons -
EAC hearing held on 09-11-2022 - APPCB has Issued stop production
order - Requested to stop production immediately until further orders
of APPCB, Vijayawada -Regarding.

Ref:- 1. Order No. 738/APPCB/HO/UH-II/TF/T PT/2022-656, dt.23-11-2022
of the Member Secretary, APPCB, Vijayawada. ’
2. Memo.No. 3508/APPCB/TRT/S.P.0/2022-4, dt. 01-12-2022 of
the Dy. Director of Mines & Geology, Chittoor.
-000-

The attention of M/s Rathna Mineral Enterprises, Ptr: Sri M. Manjunatha is
drawn to the subject and references cited, and inform that through the reference 1%
cited, the Andhra pradesh Pollution Control Board, Vijayawada has issued stop
production order to Quarry Lease for Black Granite over an extent of 4.810
Hectares in Sy.No. 132, 133, 134 & 135 of Kotamakanapalli (V), Gudupalli (M),
Chittoor District held by M/s Rathna Mineral Enterprises, Ptr: Sri M. Manjunatha and
same order copy has forwarded at reference 2™ cited by the Dy. Director of Mines &
Geology, Chittoor to this office for necessary action in the matter.

Therefore the address entry holder Is hereby directed to compliance before
APPCB, Vijayawada under section 33(A) of Water (Prevention and Control of
Pollution) Amendment Act, 1974 and under section 31 (A) of Air (Prevention and
Control of Pollution) Amendment Act, 1981 and also directed to stop the production
of the subject Quarry Lease until further orders received from the APPCB,
Vijayawada failing which action will be initiated as per Rules in forci.)/

: of
Encl:-As above (Stop Production order) P
Asst. Directot of Mines & Geology,
PALA

MANER

Copy submitted to the Dircctor of Mines and Geology, Ibrahimpatnam for favour oflﬁ?rmatipn.
Copy submitted to the Deputy Director of Mines and Geology,Chittoor for favour of _,Omﬁuém'r
Copy submitted to the Member Secretary, ‘Andhra Pradesh Pollution Control Board, Vijayawada lor

favour of information.
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY

Office of the
Deputy Director of Mines & Geology,
CHITTOOR

Memo No: 3508/APPCB/TPT/S.P.0/2022-4, Dated:01-12-2022

Sub: Mines & Quarries - O/o.Deputy Director of Mines & Geology, Chittoor -
Quarry lease for Black Granite fn Sy.No.132, 133, 134 & 135 over an
extent of 4.810 Hectares of Kotamakanapalli Village, Gudupalli Mandal,
Chittoor District lease held by M/s Rathna Mineral Enterprises.,- Stop

E&: - Production order - Issued by Andhra Pradesh Pollution Control Bodrd,
m‘a Vijayawada - To take necessary action - reg.
el .

-l Vv
Z )}V\w 2 Ref: Order.No.738/APPCB/HO/UH-II/TF/TPT/2022-656, Dt:23.11.2022 from the
Andhra Pradesh Pollution Control Board, Vijayawada addressed DDM&G,
Chittoor received in this office on 01.12.2022.
.000.

The attention of the Asst. Director of Mines & Geology, Palamaner is drawn to
the subject & reference cited, and inform that the Andhra Pradesh Pollution Control
Board, Vijayawada has issued stop production order to quarry lease for Black Granite
located ,in Sy.No.132, 133, 134 & 135 over an extent of 4.810 Hectares of
Kotamakanapalli Village, Gudupalli Mandal, Chittoor District lease held by M/s Rathna

Mineral Enterprises and same was marked to the under signee for necessary action.

In view of the above, the above reference is hereby forwarded to take necessary

action in the matter.

Encls: Ref.
Deputy Director of Mines and Geology,
CHITTOOR.
To

The Asst, Director of Mines & Geology,
PALAMANER.

f
Copy submitted to the Director of Mines & Geology, Ibrahimpatnam for favour @
information,

kind
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sTop PRODUETION ORpER

Sub:appcélr- . U,L'ﬂ-“ — TF - Ws. Rathna Mineral Enterprises (Black Granite mine —
4810 Ha). SyNol32, 133, 134 & 135, Kotamakanaphili (v, éudupaﬂi (M), Chittoor

4 ' Q‘/-'/ Disict — HonblelNGT order dt. 20.07-2022 in Original Application No.271/2022 -

\

\

Order < Issu2d - 4
Ref:  1.[CFO order yalid up to 31.12.2022.
2. The Hon'ble NGT, Principle bench, New Delhi order dt.27.04.2022 and
120.0742022%n O.A No 271/2022.
i o/ 3. Joint Inspection conducted at the area on 22.06.2022.
v 1Y 4.TheRO, Tirupathi issued Shaw cause notice on 27.08.2022.
5. Your feply dated 21.09.2022.
6. Boaré officials inspected your mine on 04.10.2022.
2 External Advisory Committee (Task Force) meeting held on 09.11.2022.
iy

Viblanon of €0 e%:o?diﬁons — EAC hearing held on 09,11.2022 — Stop Production

WHEREAS!You %re oferating a granite mining unit jn the name & style-of M/s. Rathna
Mineral Enterprises (Black Granite mine — 4.810 Ha), located at Sy.No.132, 133, 134 & 135,
i .G:Jdupa.lli (M), Chittoor District.

alhn%ll Mineral Enterprises (Black Granite mine — 4,810 Ha), have obtained
ande (EC) and subsequently vide reference 1st cited, obtained Consent

)lof the Board which is validup to 31.12.2022.

K Sfinivasulu and other residents of village Kondasamudram and

s Gddupalli Mandal, Chittoor, Andhra Pradesh rr_1adt_z a compliant in the
oorll Tbunal! (NGT) Principal Bench, New Delh! against granite quarTy
carried out in the area, whichwas registered as 0.A. No. 2712022,

New Delhi by order Dt.27.04.2022
mprising representatives of MeEF

WHEREAS!| th;'i Honple NGT, Principle bench.
d Joint Inspection at the area on

constituted a Jomt Committee and the Joint Committe® (co
& CC, CPCB, SEIAA, APPCB, District Collector) conducte 5
22.06.21322 a;md submitted a report to Hon'ble NGT 0N 16.07.2022.
WHEREAS he Honble NGT, Principle bench, New Delh ag;fzggizng through the joint
commiltee ujspection report has made the following order on 20.07.20&4.
- al action
'Tﬁé State PCB and SEJAA are alsoqdireded to mkeanmdﬂ;e;of;ﬁefé frmh‘:r
in accordance with law by following. due pﬂ:ma" at Judicial- ngt@gov.in

action taken report within two months by and niot in the

.preférablﬂl in the form of searchable ppFIOCR support P DF

formiof Image PDF™.
.

N
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biice to MIs.

cREAS the RO, Tirupathi vide reference 4 g, issued Shd S5 ok
Rathna Minecal EnterPises CLCEC Granie s " Cle10 Ha) for VioaLor S of CFO ?{edp?; N
12.09.2017. In response to the Show causenngﬁce ssued, ou e s}jbmtt‘g
21.09.2022. ;

jals agal - <es? (Black
WHEREAS the Boqrd_qtﬁmals again inspected M/S: Rathna ral Emerpr;se 7 ’
Grants mine = 4SO RS 04.10.2022 1oy verlfying thecOmPercis, ™ How' cause
notice ssued by e Board and observed the following non—compliance‘s:

1. Not df:el:omfj Zd?q‘u’?'% avenue planaion alond the approach r0ad
over burden s eing dumped outsi ~the Mi area. :
de the mine [easeé lLlediEn i %LsureS.
I

=2
3
Lv]
[<]
0

3, Not submitted details of funds earmarked for ©  vironmental Pr

4. Not submitted water 'g. alr quality monitoring reports-

5. Not furnished occupational health surveillance Jata.
WHEREAS 2 hearing Was conducted before the gxternal Adviso ' nee (Task Force)
of A.P. Pollution Control Bu?rd n its meeting held on 00.1112022. THE T
industry and the EE, RO, Tinupathi attended the meeting tprough Y Th
observed that a show cause notice was issued to the unit for the nonjEC janc
put the unit has not taken required action to comply with thetconditio T

After detailed discussions. the Committee recommended to issue Ioﬁ

Rathna Mineral Enterprises (Black Granite mine = 4.810 Ha), SY- 0.1 Zq 133)i134 & 135
Kotamakanapalli ™). Gudupalli (M), Chittoor District as the unit has not developgd adequate
avenue plantation along the approach road, Over purden is being dumped outs| de the mine
Jease area, Not submitted detalls of funds earmarked for environmental pratecti
not submitted water & air quality monitoring reports. not furnished ©

surveillance data.

Accordingly, the Board hereby issue Stop Production Order to the M/g. Ral yna Mineral
Enterprises (Black Granite mine — 4,810 Ha) located at Sy.No.132, & 33,1
Kotamakanapall M, Gudupaﬂi‘(M), Chittoor District for non-compliance’sundeg Sec.33 (A)

of Water (Prevention an Control of poliution) Act, 1974 and under ec.31 (A) of Arr
(Prevention & Control of pollution) Act, 1981 ﬂ

You are hereby directed to nate that, should you violate this orj: and opetate the unit

closure order with power disconnection order will be issued 10 ¥0 ¢ {{nit wfjder
Water (Prevention and Control of Pollution) Amendment ACl, 1985;\ d yrider Seetion 31 (A)
: ion Amendment Act, 1987, rﬁ thellinterest of Public

of Air (Prevention & Contrql of Pollut !
Health and Environment and ypu il be also liable for prasecution(jn thg Cout of Judicial
Magistrate First Class under Sec.Al (2) of Water (Preventian .aqd t Pollution)
Amendment Act, 1988 and under gec3T ) of Air (Prevention, & d f Poltution)
| for which includes impriso menijfor g term which
rs and with

Amendment Act, 1987, the punishmen d :
shall not be less than one year six months and which may be exten dtosixy

fine.
This Order comes into effect from today l.e.,123/12/2022.
ViitvAKERnG ke las
T MEMBER SfCRE.TARY
[+]
The Occupiegf, ' . -
Mis. Rathni Mineral Enterprises i \

(Black Granite mine - 4,810 Ha):
Sy.No0.132, 133, 134 & 135; |
Kotamakanapalli (V) Gudﬁ;pnlll (M)

1i g 11
i

92
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

MINES & MINERALS - AMENDMENTS TO ANDHRA PRADESH MINOR MINERAL
CONCESSION RULES, 1966 - ORDERS - ISSUED

======$=========================E========Ea========

G.0.MS.No. 65 Dated: 04-08-2021.

Read the following:

G.0.Ms.No.1172, Ind. & Com. Dept, dt:04.09.1967
G.0.Ms.No.56, Ind. & Com. (M.II) Dept, dt:30.04.2016
G.0.Ms.No.29, Ind. & Com. (M.II) Dept, dt:15.02.2017
G.0.Ms.No.51, Ind. & Com. (M.II) Dept, dt:28.03.2018
G.0.Ms.No.87, Ind. & Com. (M.II) Dept, dt:01.08.2018
G.0.Ms.No.53, Ind. & Com. (M.II) Dept, dt:27.02.2019
G.0.Ms.No.90, Ind. & Com. (M.III) Dept, dt:17.12.2020
8. From the DM&G, A.P., Lr.No.4072/P/2021, dated:07.07.2021,
9. From the DM&G, A.P., in single e-file 1450350, dated:02.08.2021

A K K

1.

2y
3:
4.

5.

6.

Zs

ORDER:-

In the letter 8" read above and in the single file 9" read above, the DM&G.,
AP., while giving proper justification, has requested the Government to issue of
amendments to the existing rules i.e. Rule 7(A)(v), 9(ii), 9(iv), 12 (2), 12(3),
12(4), 12(5)(a)(i), 12(5)(a)(ii), 12(5)(c) , 12(5)(h)(xi)(i), 12(6) and 14 of the AP
Minor Mineral Concession Rules, 1966, in order to facilitate the operationalization of
leases for minor minerals and to safeguard the revenues to the State exchequer.

2. Government, after careful examination of the matter, have decided to accept
the proposal of the Director of Mines & Geology, A.P., and to issue necessary

amendments to the AP Minor Mineral Concession Rules, 1966 as subsequently
amended.

3. Accordingly, the following Notification will be published in an Extra-ordinary
issue of the Andhra Pradesh Gazette, dated:04.08.2021.

NOTIFICATION

In exercise of the powers conferred by sub-section (1) of section 15 of the Mines
and Minerals (Development and Regulation) Act, 1957 (Central Act 67 of 1957),
as amended from time to time, the Governor of Andhra Pradesh hereby makes
the following amendment to the Andhra Pradesh Minor Mineral Concession
Rules, 1966 issued in G.0.Ms.No.1172, Industries & Commerce (B.I)
Department, 4th September, 1967 as subsequently amended.
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AMENDMENTS

In the said rules,-

I‘

IL.

III.

V.

In rule 7(A)(V),

a) after the words, "The Deputy Director concerned shall take decision
to grant precise area for the said purpose and communicate such
decision to the applicant,” the words “upon receipt of a Premium
amount which is equivalent to ten times annual dead rent
and shall be remitted to 0853-102-81 Head of Account” shall
be inserted.

b) the following proviso shall be added to the existing rule before the
existing proviso, namely;-

“provided also that Director, upon receipt of proposal from
Deputy Director concerned, may grant second extension of
time, not exceeding one year, for submission of EC and CFE,
if the applicant had sufficient cause for non submission of
the said approvals within the specified time with reasons
recorded in writing and ”

In rule 9(iii), the words, “on payment of seigniorage fee in advance.”
shall be substituted with the words * for quantities on payment of
Premium amount which Is equivalent to ten times annual dead
rent, Seigniorage fee, Contribution towards DMF & MERIT, an
additional consideration amount and other applicable taxes and
cess as specified in these rules in advance.

Provided that, permission for excavation of such quantities
exceeding 5,000 CBM shall be granted by Assistant Director of
Mines & Geology with prior approval of Director of Mines &
Geology.

Provided further that the Premium amount shall be remitted to
0853-102-81 Head of Account.”

In rule 9(iv), the words * Sixty * shall be substituted with the words
llnlnetytt

In rule 12(2) the words, * also the minerals specified under items at
Sl.No. 1 to 3(a) under Schedule-I to Rule 10 * shall be substituted with
the words, “Building Stone, Rough Stone/Boulders,
Manufactured Sand, Road Metal & Ballast and Dimensional
Stone used for Kerbs & Cubes ™

In rule 12(3) the words ™ minor minerals under items at SLNo. 1 to
3(a) of Schedule-I to Rule 10 " shall be substituted with the words *
Building Stone, Rough Stone/Boulders, Manufactured Sand,

2
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VI.

vi.

vil.

viii.

1408

Eogd Metal & Ballast and Dimensional Stone used for Kerbs &
ubes ™

After sub rule(3) of rule 12, the following shall be added namely;-

“12(4): In cases where the quarry lease holders fail to apply for
renewal of the lease of the areas within ninety days before the expiry
of the lease held by them, as required under sub-rule (2) of Rule 13,
fresh application for grant of quarry lease, in respect of those areas,
will be entertained thirty days before the expiry of the lease.

Provided that, the Deputy Director shall grant a renewal upon
receipt of a Premium amount which is equivalent to ten times

annual dead rent and shall be remitted to 0853-102-81 Head of
Account”

In rule 12(5)(a)(i), the following proviso shall be added namely;-
“Provided that, the Director shall grant a Lease upon receipt of
a Premium amount which is equivalent to ten times annual

dead rent and shall be remitted to 0853-102-81 Head of
Account.”

In rule 12(5)(a)(ii), after the words, “Seigniorage fee”, the following
shall be added namely;- " Premium amount which is equivalent to
ten times annual dead rent, Contribution towards DMF & MERIT
and an additional consideration amount and other applicable
taxes and cess as specified in these rules in advance.

Provided further that the Premium amount shall be remitted to
0853-102-81 Head of Account.”

In rule 12(5)(c),

a) after the words, “On receipt of an application for the grant of a
Q.L., the Director shall take decision to grant precise area for the said
purpose and communicate such decision” the words, “upon receipt
of a Premium amount which is equivalent to ten times annual
dead rent and shall be remitted to 0853-102-81 Head of
Account,” shall be inserted.

b) The following proviso shall be added to the existing rule before the
existing proviso namely:-

“Provided also that Director may grant second extension of
time, not exceeding one year, for submission of EC and CFE, if
the applicant had sufficient cause for non submission of the

3
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X.

xl.

xii.

1409

sald approvals within the specified time with reasons recorded
In writing and.”

In rule 12(5)(c)(iii), the following proviso shall be added namely;-
"Provided also that the Director shall appropriate the Security
Deposit based on the shortfall of production in the respective
year l.e., a sum equivalent to Seigniorage fee + DMF + MERIT +
Additional Consideration amount + other applicable taxes and
cess (X) shortfall in production for the respective year (i.e.,

minimum production requirements as specified in Schedule 1V
(minus) actual annual production)

Provided however that if shortfall of production occurred for
reasons beyond the control of the Leaseholder, then the
Security Deposit shall not be appropriated for such shortfall.”

In rule 12(5)(h)(xi)(i), the following proviso shall be added namely;- "
Provided also that the Director shall grant a upon receipt of a
Premium amount which is equivalent to ten times annual dead
rent and shall be remitted to 0853-102-81 Head of Account.”

In rule 12(6), the following proviso shall be added namely;-

"Provided also that these areas may be reserved by the
Government in favour of M/s Andhra Pradesh Mineral

Development Corporation Limited in the interest of mineral
conservation.”

In rule 14, after the words, “a sum equivalent to", the following shall
be substituted;

“five times annual dead rent.

Provided also that the existing leaseholders shall deposit a
differential sum which is equivalent to five times annual dead
rent minus security deposit already furnished, within three (3)
months from the date of notification of these Rules.

Failing which, action shall be initiated against the defaulters
under these rules by giving the defaulters a reasonable
opportunity.

Provided also that in case an applicant or a leaseholder expires,
the successor(s) of the deceased person shall be considered as
the applicant or the leaseholder respectively. In su_ch cases, the
Security Deposit already paid shall also be cons”ldered in the
name of the successor(s) of the deceased person.
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xiii. In the Andhra Pradesh Minor Mineral Concession Rules 1966, wherever
the words “31 minerals mentioned at SI.No.18 to 48 in Schedule-I of rule
10"

occur, the words “31 minerals declared as minor minerals vide GSR
No.423 (E), dt:10.02.2015 issued by Ministry of Mines, Govt. of
India, New Delhi” shall be substituted.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

GOPAL KRISHNA DWIVEDI

PRINCIPAL SECRETARY TO GOVERNMENT (MINES)
To '
The Commissioner of Printing, Stationery & Stores Purchases (Printing Wing)
Andhra Pradesh, Vijayawada. (with a request to publish the above notification and
arrange to send 100 copies of the same to the Government in Industries &
Commerce (M.III) Department and 50 copies to the Director of Mines & Geology,
A.P., Ibrahimpatnam, Vijayawada).
The Director of Mines & Geology, Andhra Pradesh, Ibrahimpatnam.
The Chief Executive Officer, MERIC, Vijayawada.
All the Joint Director /Deputy Director / Asst. Director of Mines & Geology through
the Director of Mines & Geology, Ibrahimpatnam.

Copy to:
The Secretary to Govt, Ministry of Mines, Govt. of India, Shastry Bhawan, New

Delhi.

The Law Department.

The Finance Department.

The P.S to Minister for Mines & Geology.
The PS to Prl. Secretary to Govt., (Mines).
SF/SC(C.N0.1450350).

//FORWARDED: : BY ORDER//

SECTION OFFICER
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